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LEGISLATIVE ASSEMBLY 
Monday, 17th Februo"Y, 1941 . 

. The Assembly met in the Aasembly Chamber of the Council Houae 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
&him) in the Chair. 

MEMBER SWORN. 

Mr. John Herbert Thomas, M.L.A. (Government of India: 
Nominated Ofticial). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL .ANSWEBS 
~  or .AulcJL4n:s, MOTOBB Al'D 8lIIJ'8 Il( bDIA. 

78. -Xl. GovtDd V. Dllbm1lkh: Will the Honourable the Law 
Member please state whether Government have given any encouragement 
to any Indian enterprise started to manufacture aircrafts, motors 01' to 
build ships? If so, "'bat is ita nature and utent? 

fte Hoaourable DlwIA B&ba4u Sir A. .... • ..,l1li1 .1IdaIIar: I wouIcl 
refer the Honourable M;ember to t·he Commerce Department Pre. 
mm ~ of the 16th December, 1940. on the subject. Copies of the 

communique are in the Library. -

JIr. LalchUl4 .aftlnl: May I know if any manufactures h .... beea 
etarted. or not. yet? 

fte Hono1U'&ble DiWUl Bahadur SIr A. BamuwamJ. .1I4&Uar: I under-
stand that preparations are going on for the starting of the manuf8etule 
of aircraft. 

• 111". Lalcbllld lfa'YaIrai: What is meant by preparation? 18 it that 
they have only thought over it? 

fte Honourable Dlwan Babadur Sll' A.. J&amuwa.mt .uclall&r: My 
Honourable friend should address the question to those who are the enter-
prisers in this behalf. 

. Dr. Sir ZtauddlD Ahmad: MRv I know whether Government have 
aJready paid for the purchRse of the :1ircraft to these companies, and, if 110, 
for how many. marhines? 

'!'be HODOUIable ·DtwUl Bahadur,· Sir· A. RamuwamJ. .ud&Uar:· I would 
request my Honourable friend to address that question to my Honourable 
friend, the Finance Member. 

~ ) 

A. 
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Dr. Sir ZlauddJll.""''': fayments: shOuld have ooen made through 
the Commerce Department. 

'!'he BOIlOUI'&ble DhraD Bahadar Sir A. lI&m.uw&m1 .udall.,: An 
agreement has been arrived at under which. oertain amount. have to be 
'paid by Government, but whether they have been 'paid or not, I am not 
aware of. 

Dr. Sir ZlauddiD Ahmad: Has there been any talk or any nl'gotiation 
about this point that certain machines ought to be supplied by certain 
dat-es and the uumbers of those machines that have already been paid for? 

fte Bonourable »iwan Baha4ur Sir A.. B.amuw&m1 XudaUar: I cannot 8,., whether they have alrelldy been paid fot, but I know that the contract 
makes provis!on for payment of ('ertain amounts under certain conditions. 

Sir .ubammad 'l'unlD Kbm: Is that payment to be made before the 
supply, or what is the nature of the agreement? 

'!'he BOIlOUl'&ble »i_an lIa)1adur Sir A. ltam .... amt KudaUar: I must 
have notice of that. 

JIr. GcmDd V. Dtlbmukb.: What is the progress made in this matter 
since the i88ue of the communique referred to by the Honourable Member? 

fte BOilourable »i_an Bahadar Sir A.. Bam&Iw&m1 KudaUar: J under-
.tand that, BO far as the manufacture of aircraft is concerned, the prosrellls 
bas been very· considerable, and the condem which has undertaken this 
1)&8 taken substantial steps ill advance for bringing about the m ~ e 

of these aircrafts. 

SUB8Tl1 U I 15 MARKETS FOB MABJ[B'1'8 LOST Dr EUROPE. 

11. -llr. CJovIDd V. Delbmukb: Will the Honourable Member for 
Commerce please state what effective subst:tute markets have been 
eecured' for India for the markets lost in Europe. and for which com-
modiMes? 

'!'he BOiloarabie Dlwan B&hadur Sir A.. Bamuwam1 KuclaU&r: 1 place 
a statement on ,the table of the House showinlt.he exports of ~  
principal commodities-

<8> to "lost" markets, for the 12 months immediately preceding the 
'War, and. . .. 

(b) to markets still open to India, for the two twelve-monthly periods 
immediately before and after the outbreak of war. 

It will be seen that while exports to open markets in jute, ~e~  

groundnuts, rapeseed. hide8 and skins, coir yam, hemp, and manganeile ore 
have exceeded the quantities exported to thORP Rame markets during the 
period before the war, nevertheless, except in the case of ollstorseed and 
rapeseed, the increased exports liave not heen Bufficient to make up for 
the 10s8 due to the markets now closed to us. The value of exports to the 
open marketlll during the first year of war exoeeded. however. the value Of 
export. to both open and lost markets inclusive during the 12 mODtha 
before war broke out. 
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Increa.ses in e'lrports to open markets have been chiefly made to Empire 
countries and to the ~ State. of America.· 

State .. ,,' '/wtDing apoTt, of cartai" priflCipal comfMditie" from BTituA India, ., 
,ea, to (I) Countriee !tOto do,eIl, mul (I) Countriu ,till optfl. 

Exret" to Exporta toO Exports to 
mar eu now market.stiD marl:8ts "tin 
elo.d. open. open. 

Commndity. Unit. (During 8eptem- (DurinjZ Septem. (During Septem-
ber·August be ~  ber·AuguR 
193R.39.) ~  9.) ~  

.Jute, raw Tons 338,614 329.143  364.242 

Cotton, raw • 114.459 470,127 354,8n 

Ceetor.-l 3,708 4.140 78.856 

Oroundnuts 652,129 155.976 235.991 

Lineeed 24,451 285,443 206.36% 

Rap8ll88d 1,646 3.100 29,968 

~ and *iDa. -- 12,328 26,457 34,875 

OiIoakee . 120,408 286,086 226,847 

LVI Cwt& 98,862 693,067 643,71t 

Coir )'U'11 336,114 283,086 424,165 

Hemp, raw 413,278 379,686 ~  

lI ...... n_ore TOM U6,663 420,700 641,886 

Total value or exportS of aU Re. 28,20,10 144.16,43 Its,86.63 
commoditi8ll. (000) 

D.vI8ING OF A 80mDJm FOB GOVBB.NMENT PuIWIlA,U OF (loTTO •• 

'18. -Jlr. Go9IDd. V. Delbm1lkb: Will the Honourable Member for 
Commerce please state if Government propose to devise a scheme, with 
or without the co-operation of the Provincial Governments or request His 
Majesty's Government, to purchase cotton in this country in order that 
the agriculturists may not be required to sell cotton at unremunerative 
prices in the markets? If not, why not? 

ft. BODOUr&bl. Dhrlll BahI4ar Sir A. Bam ...... ami Kacl&1iar: No, Sir. 
The price of cotton is above thE> level preva.iling at the outbreak of war 
and there is, therefore, not at the moment any Occasion for Rtraordinary 
Government action. . 

1I:r. Oovbul 'V. DnbmaJdl: Are Government sure that the price is 
above the level which it had reaehed before the ~  

A2 
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ft. Boaoarable Dlwaa Babadur Sir A ....... 1m1 lhdaUlf: To tM 
best of my information, Sir, that is the poeition. 

Mr. GoviDd V. DtIIuDukh: I think it has gone down. May I au 
whether it is not poaaible for this Government to have a conference on the 
linea they had in December last as regards jute? 

'!'he BOIlourable »iwaa Bahadur Sir A. Kame_ami KlI4aUu: The 
position is constantly under consideration and review by the Government; 
of India 80 far as this commodity is concerned. My Honourable colleague 
knows that, at the meeting of the Export Advisory Conncll where tile main 
interests of cotton are represented, this question haa been very constantl, 
under review. I am prepared at any time, when it becomes necesaary, to 
have a oonference, not identical with that which was held with reference ~ 
jute, but on similar Jines. 

Mr. GoriDd V. DelluD1Ikh: Did this Government incur any obligationa 
in connection with the Jute Conference, arty commitments made? 

'!'he Honourabl. Dlw&Il Babadur Sir A. Bamalwami KlIdaUar: Certain 
contingent obligationa .. 

JIr. GoviDd V. Delhmukh: May I know the nature of these contingent 
obligations? 

The Boaourabie Diwan Babadur Sir ~ Bamuwami KlIdaltar: Apart 
from the fact that this does not ariae directly out of thia question, I may 
11&1 that the obligations were referred to in the press communiqu' which 
W8S issued on the subject soon after the conference was over. 

Dr. Sir Zia1ldd1D Ahmad: Did this conference referred to by my Honour· 
ahle friend devise any scheme fOr' stabilising the prices of cotton? 

'lIM Boaoarable Dlwaa Baha4ur Sir A ...... _l1li1 KlIdaUar: Cotton? 
Not yet. My Honourable friend was referring to jute .. 

1Ir. GoviDd V. DelluDukh: By way of illust1'8tion. 

Dr. Sir ZlauddID Abmad: 1 am talking of cot.ton. 

NEW EXPORT M.uXBT8 FOR CoTToN AND GBot1NDNvTs. 

79. -llr. Govbut V. Dtlhmukh: Will the Honourable Member for 
Commerce please state: 

(8) what measures have been taken to find out new export markets, 
8S the old ones have been lost owing to war, for cotten 
and groundnuts; and 

(b) the measures taken to raise the prices of these commodities? 

The Honourable Diwan B&hadur Sir A. B&m.uwam1 KudaU&r: (a) 
Generally speaking, it is Dot easy to find new markets for cotton and 
woundnuts in place of those which have been lost owing to the war. There 
has been an appreciable increase during the current year, in the total 
exports of cotton textiles to all destination. and a certain quantity of the 
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cotton surplus may, ther-efore. be expected to ba absorbed by increased 
consumption in Indian mills in connection with the export demand and 
also in conneotioll with the demands of the Supply Department. The 
Government of India aTe aho taking eertain s e~ to relieve the situation. 
They have recently appointed a Trade Commissioner in Australia, and the 
question of appointing further Trade Commiuioners and sending trade 
missions to eountrie& with which India can hope to improve her trade rela· 
tions is also under active comideration. 

(b) The price of ootton is above the level prevailing at the outbreak of 
war and there is, ther.efore, not at the moment any oooasion for extraordi· 
nary Government action. As regards groundnuts, the Honourable 
Member's attention is invited to the Press Note issued on the 80th January, 
1941, a copy of which is placed on the table of the House. The matter 
will be further considered in consultation with the Madras, Bombay and 
Hyderabad Governments at a conferenee  which will be held on the 20th 
F.ebruary, UKl. 

PRESS NOTE. 

GaoUIIJnrut' JOarIIO. DI I.DU. 

A/ai"teJIafICe of agreed priu 6y Hi, A/ajuty', Qcwena","e. 

In recent weeki, both the blUlineaa world and the Government of India have beea 
laUch preoccupied wiQ the grouadout aituation. In vielf of pending development.l it. 
u intended, .ulUect to agreement by the Provinces and States concerned, to call a 
conference at New Delhi at an early date. The Madru &ad BrcMrab.cl Govenuaeat.l 
have already intimated their willingneBB to participate in such a conference. 

At the beginning of September ~  His Mai.,.·s Government _dwtook ~ 
maintain their bnying price for Indaan lJrGudnutl at. £10 f. o. b. per ton. ~b  
'Undertaking haa been faithfully observed; but exports of groundnuts have at no t.lme 
covered more than the smaller rart of the whole output in this country. and the 
quantitiel which His Majesty'. Government have been able to buy ud shir. at ~ e 
agreed price have not been _ge enough to prevent the local market rates ~ falliag 
appreciably below that level when a new and unullually large crop came Ulto the 
market. The firmA through which that Government', requiremeats were bought. have 
therefore procured t.be. q1l&lltit.ies reqnirecI ~ a rate. appreciably below that :-tUch 
tbey received on ahtppmg them. The resmtmg margtn of profit for th ... IhipJ'8rs 
was consequently large; but in view of the public criticism to which they have baeD 
exposed, it mUlt in jUltice' be pointed out that thil wal an iuevitable effect of the 
naaintenance of fixed buying prices by tilt> United Killidom at a time when market. 
factorl were operating e ~y to the price situation here and that the .hippers 
tbemselves were the first to chaw .ttention to tbe anomaly. At. t.be l&1li8 time, it. it 
dear t.bat even if the bigher price raid by Hi. Majesty" Government. could have 
been puaed on to the actual producer, the result would have been in 
(lRect nothing but an unfair and fortuit.iouB advantage to a small body of 
~ e  over the greater number of their hrother'rroducerB whOle product passed 
Into tM market for local conlumption. The only way. in which the exceuive margin 
VI profit ('Ould be 1'IImoved were either to reduce the price. paid bv His Majesty'. 
GaVernment to their ,hipper. to a rate co·ordinated with the actual course of the 
lOcal market or to mainl:ain that. Govr:mment's buying price d the agreed level and 
to devise meane b\' which the exoeaa could be tlken off by Government action and 
ntiliu,d for the benefit of tbe general bOdy of groundnut grower •. 

The Government of India lLIl\'e attached great importance to the maintenaDCe 
of the fixed buying price and have conllequently urged. upon Hi. Majesty's Govem. 
ment the acceptance of the lIecond of these I\ltemat!vea. They are' now able to 
~ ~ that that Government. have genf'rou.ly agreed for the present not to reduce' 
elr l ~  below the agreed level and bemllel~e  to accept from the Ihippers • 

e~ e eqUivalent to t.he difference between that price and the current  market price iu 
f D tao Thi. rebate it i. proposed to transfer to the Government of India to be UI8d 
or the benefit of producer •. 
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In ccmaideriDg the moat apFropriate way of applyinl the Iwna which are likely 
t.o accrae as a relult of this aKreement with His ~ el y  ~ ~e  the Gover&-
ml'Dt of India have come to the general conclualOD that It, will be. nec_ry to 
rutrict the acreage under groundnut. if the market is ~ to be nbJeded to the 
conatant threat of low pri<....... a ~ l~  of ~ •. ~  The .mOfcemellt. 01 
reatridion will, however, not lie e':lIy if ~e  prices are ~ l  al a COlllflqueDc;e 
of any reduction of acreage, and It would m an\" case be Jmpract1cable to enforce 1t 
unless there were an ~  scheme covering the principal producing areal. The 
Go\'prnment of India', main propoul i, t.hat the fund. made available to them, 
lupplemented, it. i. hoped, by Cf1ntribat.iOlUl 11'OIIl t.he ProviJM:.. and St. ... 
i.ter_ted, shall be uBed sa a fund t.o compen .. ~ 8uch producer. .. are willinK to 
I1lbmit t.o restriction. n is t.o the discus.ion of details ~  out .f t.hi. proponJ 
thet. the proje<,ted Conference will be asked to devote ita attentiu. 

CO_DCI: DEPARnuNT, 

NeVI Dt/Ai, JrmuarJ/ 30, ~  

1Ir. ~ V. Deahmukh: May I know what was the price of cotton 
before the outbreak of the war? 

'I'll. Honourable DlWUl Babadur Sir A. Kamuwaml Kllda11ar: I am 
afraid I must have notice. 

Ill. LIlchand R'avalrai: May I know from my Honourable friend 
whether any exports are being made to Australia of eotton nnd groundnuts7 

ft. Honourabl. Dtwan Bahldur Sir A. B.amaawaml Kud&1lar: I must 
have notice of that. I believe exports of cotton are being made. 

JIl. GoviDd V. Delhmukh: Besides the appointments of Trade Commis-
sioners, are any other measures ~  taken for increasing the pricea of 
cotton? 

"1"be Hoaourable Dtwaa BUadlll Sir A. Jt.a.munml K1l4al1ar: No, not 
yet. 

Dr. Sir ZiauddJD Ahmad: With reference to the answer to pnrt (a) of the 
qUe8tiOD, may I know whether the Indiu cotton-milIa are using exclusively 
Indian eotton in their milia, and wheth&r they are not uaing imported 
eotton? 

ft.t HOJaCnIrUle DiY. Babadur Sir A. Jt&IIlUnm1 Ku4IlIar: Cer· 
tainly, some Indian milia are exclusively using Indian cotton. Other mill-
are using both Indian and imported cotton, but some mills are UBing 
exclusively imported cotton. There are all kinds of ·permutations anel 
combinations in regard to the use of cotton in various textile mill. accord-
ing to the nature of the cloth that is being produced or the machinery that 
is set up in theBe mill •. 

Dr. Sir ZiauddiD Ahmad: In view of the speciRI protection whieh we 
have given to these mills for the benefit of the cotton growers, are Govern-
ment prepar£'d to' take action that those mills which enjoy a very high 
degree of protection use only Indian cott.()ns" 
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The JIoDourable »i"an Bahldur Sir A. 2&muwal KudaUar: My 
Honoura ble friend asks me to enter into a very large dsue. I would onlt 
content myself by suying that diversification of production of cotton cloth 
is one of the things that was recommended by t.he earliest Tarift Committees 
which sat on cotton protection, nnd, according to that recommendation, it 
is essential that some mills should spin fine yarn and weave fine cloth 
which can only be done at the present stage of ~ of cotton in this 
c0'lntry, from imported cotton. 

Dr. Sir Zlaud4la Ahmad: On account of war con<litione, the question of 
fineness of cloth is not. so important as the question of the consumption of 
Indian cotton. In vipw of the importance of the consumption of Indian 
cotton, will Government be prepnred to stop foreign cotton altogether by 
puttingn special import duty on it? 

The. Honourable Diwan Bahadur Sir A. Bamaswami KudaUar: There 
is a limitation of the confoilllnption ofc)oth in this country of certain texture, 
and thert' is 0180 the lilllitntion thut certain machinerv in Certain mills can 
only work on fine cotton. • 

Kt. K. S. hey: III giving oontract-s of certain cloth to these mills, 
what is the rute of cotton C".ontelUplated by the Supply Department in 
making their demanrl? 

'1'he HODoarable »Iwan Bahadur Sir A. ltImaswaml Kudallar: That 
question mllst be addrksed to my Honourable friend, the Supply Membt'r. 

Mr. K. S. hey: Any l\Iemher on the Treasury Benches may answer it. 
The question is this. Certain contracts for cloth are given to the mills. 
I waut to know what is the rate of cotton contemplated by the Supply 
Departmellt in giving thoRe contracts to the mills? , 

The Honourable Diwan Bahadur Sir A. Bamuwami. K1I4aUar: Perhaps 
I may answer that question. Tenders are called for, and very often the 
lowest tender is accepted. It is a competitive tender where tenderers 
offer according to the vallie of the cotton that they can get for the purpose 
foJ' which it is desired. 

1Ir. II. S. hey: Hits the Supply Department or any other Department 
concerned calculated even on the bnsi" of the lowest tender what is the 
price of cotton per "khandi, that is the basis of their calculation? 

The Honourable Diwan B&badur Sir .... Bamanam1 KudaUar: I am 
sure in these matters the Finance Officer who is closel:v associated with 
thesp things must have calculated that factor. . 

Mr. II. S. bey: Is there any officer present in this House who is in a 
position to give a definite reply? 

The HODourable Sir Muhammad Zafrullah Bhan: The Honourable Mem-
ber hnd better put down a question. 

Dr. Sir Ziauddln Ahmad: May I put this question. in another form? In 
view of tIlt· fad that all the prices are detemlined by negotiation, allowing 
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ten per cent. intereat to the penons. then in this ealeulation what is the 
price of the ootton fixed? That is really the important quest.ion. 

Mt. PreIldlDi (The Honourable Sir Abdur Rahim): Government are not 
in a position to answer that now. 

JIr. M. S. Ane,: It looks like that. 

SUBSIDY TO 8HIPPTNO COIlPAmES CABBYINO HAJ' PILOBDl8. 

80 •• :Kr. LalchaD4 .avalrai: <a) Will the Education Secretary be 
pleased to state if Government received a representation from the Secre-
tary of the Indian Merchants Chamber. Bombay. in December last, 
whioh referred to the Press Note issued by the Government of India on 
the subject of subsidy which they proposed to give to ships carrying 
pilgrims between India and Jeddah during this year's Raj season? 

(b) If 80. what reply was given on the subject to the Indian Merchants 
Chaaiber, Bombay, and was any subsidy given or conce88ions made in 
favour of the ships which carried the pilgrims? If 80, which and for 
what rea80ns? 

Cc) Is it a fact that on the previous occasion of Haj last year, an 
Indian shipping concern, the 8cindia Steam Navigation Company, was 
carrying pilgrims, and this year it was done by non-Indian shipping 
concerns? 

(d) Is it a fact that last year no such help was forthcoming for the 
Indian shipping company when they made an appeal for it, whereas it 
was proposed to be given this e ~ If so, what is the reason for this 
distinction? ' 

(e) Did the IJbipping companies this year fix the fares for sailing 
between India and Jeddah? If so, how did it compare with the fares 
charged last year" 

1Ir. 1. D. '1'y8aIl: (a) Yes. 

(b) to (e). The letter was acknowledged and a press mm ~ en-
titled "Facts About The SubRidv'· was issued on the 10th December, 1940. 
A copy is laid on the table of ~ House. 

---. ---
tNot to be Vllbli.hed bt-for, ll~ m,II ~ mb  191".) 

GOVERNMENT OF INDIA. 

Du.utT1lllNT or EDI:CATlOIf, HULTH ll'D LAKDI. 

""'"' Del/" , the IOtA D&r.ember, 19-10. 

PRF.SS ~  

HAl PILGIlUIAGI. 

T I.e F IVt. abou/ the ,ub.idll. 

The Gov.emment of India have. l l ~  111 the PreIS certain atatement. to the effect 
that ~  _lltanee was given ~ aluppllIg r.ompanies I'llgaged in the pilgrim traffic Jut 
year eIther by mean.a of a ~ b l y 'lr by fh:1ng economic rate. whereu in the current 
y.r, when only a non· Indian ooncem is participating in thi. traftic, Government are 
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giving direct &Diatanee by meana of a aublidy and th .. faree have alao been e e~  
It ia alao atated that t.he Indian Shipping Company wu not ~ll l e  before thla 
policy W&II decided upon and the inference apparently luggeeted 11 ~  If the. <?om-
rany had known that a lIubaidy wu to be offered it wO':lld have colWder-:d ~
109 in the traffic. The incorrectneas of thele allegatlona and luggestlons will be 
apparent from the facta lilt out below. 

In the Raj _IOn of 1939-40 the Seindia Steam ~  Company declined 
to participate in the pilgrim traffic 1.1 the Company wu not prepared. to I!'ccept the 
Government of India I allocation of traffic btitween the two compaDlIII mtereated. 
The /lltiximum fan's quoted by the Mogul Line for the Haj Seuon of 1939·40 were 
those-in force in 1935-39,-the last pre-war aeaaon,-and were 22 per cent. leaa than 
those auggeated by the Scindia Steam Navigation Company. Theae were. aCOIIpted u 
Tl'a.onahle after conlideration of all relevant facton and the Mogul Line wu the 
only company that operated on theae term •. 

When arrangements for the current pilgrim seaaon came to be oollllidered, a com-
pletely new let of condition I ~  aru .. n. ~e war had extended to the. Red S-
and demand. on availahle Ihlppmg fOI· military ~~ had grea:tly. m e ~  

There wal murh uncertainty al to the number and Identity of the pdgrun-carrymg 
.hips that could be ele ~  !rom. requlaitlc'n: there ~  even greater ee ~  
regarding tht' number of ptlgrlms likely to be forthcommg. But ~e .molt ~  

factor WI8 whl'lher the rompanilll woulrl be able to quote farea wlthlO the caPaclt1 
of the average pilgrim. In reply to ident.ical ~ e  from Government in Auguat 
la.t the Mogul I.ine and the Haj Line (Seindia'.) both expreued their inability to 
quote any ratel and both emphuiaed the fact that operating COlt. had incre&llld 
.inee the previou. rear. Indeed the rille in the rate for War Rillk IllIIurance alone 
..... Infficient to raise the economic fare for the voyage between Indian porta and 
Jedna beyond the reach of ordinary pilgriml. Identical lettel'l were therefore again 

e ~e  to the t Wfl Mhipping compnnies explaining that, u ailing arrangementa moat. 
depl'nd on Ihl' ~  actnally rl'leaaed from requisition, no scheme of allocating 
.hares in thl' tmflk was l ~ ble ancl a programme could be drawn ap only when it 
wu known what .. hips would he available and whether the Shipping Companiea were 
willinj1; to operate their ships on that basil. In the arne letter the Companies were 
inviU-rl. if thll:,-agreed to thl' foreltoing, to quote farps in two parta,_ figal"P 
allowinJl: for normal dl'lays to Rhips but exclusive of war riak insurance, and, &epar 
alely. a further figurl' 1.0 cowr war risk inlurance and abnormal dela·, .. due to war 
ron.jitiOJls. The ~ ll  Steam Nav.igation Company replied that it W&II not willing 
to l ~l  III Ihe traffic ~ Its  claim to be allott.ed 50 per cent. of the traffic W&ll 
not B!'ceptt'd und hl'callse cf'rtain operational diffif'ultiea were apprehended: it did 
not .Qlloll' ~  fijtllr,>g for farNl. AR theo Scindia Steam Navigation Company was 
uD\\"Ilhnj.( 10 lIce"pl Ihp only hasis on which Govl'rnment eonsidert'd ~ possible in the 
('ir .. msl e~ .. r('vailinjt, to jteot .shipping madeo a\"ailable for t.hil year's pilgnmage, 
th,' qU.e«hon of fll.-IhH ~ l l  with the Company did not arise and discussions 
reJ/:.llrdlDg tit" ~  to be chargerl and the method by which the pilgrim could be 
N'lltwl'd of fhe IJICrl'aM attributILbl1' to special war conditions, as foreshadowed in 
Oo\" .. ll ~  '" ~ Il'ttpr to t ~  ('ompaniea, pro('eederl with the Company which had 
declared Itself wllhng to participate in thl' traffic. on the basia put forward by 
Go\"emlllPnt. 

..-.-om thpRP facb it wiJI he clear that no comparison ca.n be drawn between the 
conditions· gowl'Din>t HILj ailingl laat leaaon and those prevailing this year. It will 
also h" dear that the Rpproach to the two Companiea by Government waa identical 
up 10 fhp stalll' al which th", Scindia Steam Naviltation Company, of it8 own volition, 
droppl'd Ollt of thl' negotiationl. Finally it ,,·m be clear that,l.l was categorically 
Itatpci ~  t 110' ~  :'\t"llm Navigation Company in hoth its re>plies to Government, 
thp rnml'lIm· ~ IInwillinl( fo particlpatt> in thl' pila:rim ailings on any hasi. other 
thAn fh .. nllottilll( In rt of 50 ppr cent. of Ih .. traffic in any allocation that might 
r('Rult. fro,!! Go,·prnment:s ~ l  of the sh.irJ.lintr arrangements, and therefore 
~ l ~ l  of ~ l l ll If furfhrr about thE' mCld!'nce of the chargee did not 

l ~  If th .. &inrlia Stellm Navigation Company had been willing to operate their 
shlpR un(lrr. t hI's· Rtem of relulation propoRed h\· Government, that ('ompILny would 
haw h(>l'n IlIV(,II thl' Mmp termA a8 the Mogul Line. 

Tn brinll into Iruf' perspective the allegat.ions that have been made it is necel8&l'y· 
\0 apprl'CiRte : 

(i) that upenditure attributable to WILl' conditionl WII extremely Iman la., 
IpILson and did not jUltify any increalle in farea; 



('. [17TB Faa. 1941. 

(ll) that. t.hil "war" •• peaditure ia very heavy during the ~ e  -..on; auli 
(iii) that UDder thia year'. U'l'angemeot. th. Mogul lADe ooat.in_ to meet ~  

sime item. aa in peace time wbile tbe liabilit.y auwDed by Govenunent. IA 
confiDed to element. whicb are the creation of the 'War. ' 

Ill. LalcbaDd Bavalrai: May I know wbat subijidy bas been given?' 

Mr. I. D. TJIOD: No .subsidy has yet been given. 

JIr. Lalchaad B&valra1: Why was a distinction ~ e between tbe' pre-
vioUi' year and this year? ' 

Ill· I.,D.1)IoD: 1£ the Honourable-Member will read the communique, 
he will find the question fully answered there. 

Jrr, Lal" .ava1ral: Without reading the e mm ~ to which the 
~ ble Member referred .  .  .  .  .  .  . 

JIr. PreIIiclent (The Honourable Sir Abdur Rahim): If 8 communique 
has been jssued, the Honourable Member ought to have acquainted himself 
with t,hat. 

Ill. Lalchand l ~  With reference to (e), may I know if the ra.tes 
were fixed, and, if so, what were they? 

Ill. I. D. 'I'yBoa.: The fares this year were 13 per cent higher than last 
year. 

Ill. LalclaaDd B.va.lrai: Did Government aUow that? 

Mr, I. D. 'ryIoJl: Yes. 

Mr. LalchaD4 B.n1rai: What Willi the reason? It was not 80 before? 

Ill. I. D. '1'pOD: War conditions. 

Dr. 81r ZiaIIddJD Abmad: Calculating the subsidy which they paid, to 
what figure does the increase work up to? 

.JIr. I. D. ~  I have already said that no subsidy has been paid. 

Mr. I. D. BOJle: May I know if the Press mm ~ explains the 
circumstances which prevented the Bcindia Steam Navigation Company 
from accepting the advantages offered by the subsidy? 

Mr. I. D. 'l'JIOR: It does. 

FtUTJON OF THE 8J:LI..ING PmCES OF TANND BIDE8IJDSJUN8IlIl ENoLAND. 

81. -Dr. Sir Zlau44lD Ahmad: (R) Will the Honourable the Commerce 
Member le ~e "tote whether Government  are aware that British Gov· 
.ernment fix the price of tanned hides and of tanned skins at which they 
mould be sold in England ~ 

(b) .Are those prices fbed in comultation with the Government of 
India? 
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(e) Are the lIellprs commlted abollt t·lle prices? If not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: (a) His Majesty's 
Government fixes from time to titne the maximum prices at whieb Tanned 
Hides mlly be purchased in England. The import of tanned skins into the 
United Kingdom is restricted to a monthly quota but prices are not fixed. 

(b) No. 

(c) ~s not arise. 

Dr. Sir Zlaudd1n Ahmad: Is it not a fact that the British Government, 
when the goods are sent to the United Kingdom and they are delivered' 
there, fixes the prices Rt which these things ll1'e to be purchased? Is it-
not a fact? 

The Honourable Sir lIuhammad Zafrallah Dan: They fix the maxi--
mum price, but they do not fix the ~ l prices. 

Dr. Sir Zlaaddin Ahmad: The maximum price is fixed and the price 
could be lowered, but that mRximum price is not the economic price. This 
maximum price. when it is fixed, ought to be fixed in consultation with the 
Government of Indin, beca.uEle there is a good deal of complaint that the 
maximum price fixed by the BritiRh Government is not an economic price. 
The sellers are at the mercv of these people when the goods are already 
delivered in the enited Kingdom. 

ft. Hoaoarable Sir Muhammad Zafrallah Dan: I am much obliged to 
the Honourable Member for the infonnation. The mlrXimum price is 
fixed and announced from time to time. 

1Ir. Lalchand lfav&lrai: May I know why is it t.hat the Government of 
India are not (·ommlted? Are the-Government of India indifferent to it, 
or is there Rny other reason? 

fte BODOUl'&ble Sir lIuhimmad Zafrullall Khan: The Government of 
India are not indifferent. but I do not see that any obligation is cast upon 
His Majesty's Government to consult. the Government of India. 

Dr. Sir Zlaadd1n Ahmad: Is it not n fact that the Government of India 
are Tespomli.ble for the safeguard of the interests of Ule people of India. 
because it is they alone who can 8afeguard the interests of" the traders? 
When goods are delivered in the United Kingdom and they fix the prices on 
delivery, the Government of India, as the representntive of the traders in 
t.his country, ~  to intervene and protest, because the prices ought to 
have been fixed before the goods aTe sent from this country and not fixed 
after the delivery has taken place? 

The Honourable Sir lIuhammad Zafrullah lDlaD': I have said that the· 
ma:rimum price is fixed and announced from time to time, so that every-
body knows what the maximum price is. 

1Ir. LalchaDd Xavalra.t: Is there any rule or order that the Government 
of India should not be commlted? Is there any order like that? . 

'!'he Boaoarable Sir lIuhammad ZafruUab: JDtaD:. What ha5 any rule or-
order to do with this maUer? 
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Dr. 8k a&aaddba ''''mad: Did Government receive any repreeentatiion 
.complaining that prices are fixed after delivery? 

!'be BoDoarablIIlr Muhammad. ZafrDllah EllUl: I cannot answer that 
~  notice. 

FALL IN EXPORT TRADE OF TA.NNED HIDBS A.ND SKINS. 

a. -Dr. Sir Ziau441D Ahmad: (a) Will the Honourable the ~mme e 

Member please state what is the average annual value of tanned hides and 
-skins prepared in India? .  ' , 
. (b) What has been the average annual valut'l of the tanned hides and 
_ins exported from India to foreign countries? 

(c) To which countries were those hides and skins exported before the 
'War? 

(d) To which countries aile they now exported? 

.{" :Wh"t haa been the value of export trade in hides ~ skins in. the 
dirat:'hme mouths of 1'940-41 anel what were the value. dunng the aame 
period in the two preceding months? 
(f) What steps, if aDY, have Government taken for the consumpti0!l 

of those articles, whose export has been stopped on account of war condi-
·tions? 
(g) Did the l~  Department make any attempt to purchase tanned 

leRther produced in Southern India? If not. why not? 

(h) Is it not a fact that M:adnls tanners were asked by the Supply 
Depr:.rtment to -suppl,v Dacca bides" 

'!'he BoDourable Bl"aD Bahadur Sir .A.. Bamuwami J[uclallar:, (a> 
'Government have no information. 

(b) R,s. 606 lakhs per annum for the three year period ending 1939·40. 

(c) ~ e y ee per eent. of the total value of exports during the two 
years 1937·38 and 1988-39, went to the United Kingdom. and the balance to 
J.apan, the United St.ates of America, France. and other countries. 

(d) The United Kingdom marinly, but also to the United States of 
America. Iraq Bnd other C'.ountries. 

(e) Presumably by 'two preceding months' the Honourable Member 
means "two preceding years". The value of uports of tanned hides'Bnd 
·-skins in the first nine montbs of 1940·41 as compared with the same periQd. 
, of the two preceding years is : 

Ra. 
IUO-41 (niDe montba) 4,ln lakhl. 

1939·"0 " 4,73 .. 

1938-'9 " 1.48 .. 

(f) If by "those nrtieJes" the Honourable Member means t81lned hides 
• and skins, the answer to part (e) showl! that totli.1 exports h."e increased. 
In addition there has been increased consumption in India due to the re-
~ eme s of the Defence SerVices. 

(g) Government are purchasing tanned leather in South India. 
(h) Yes. ·through ,aD overaight. 
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TaD"1 IJI'VlTJ!D BY TJUII SUl'PLY l>BPABTJIlmT J'O. OlU&TAD' QV..u.ITY 0'-
C.ALlOO Cw'l'Jl. 

88. -Dr. Sir Zlau4d111 Ahmad: (a) Will the Honourable the Leader ot 
the House please state whether it is a fact that Government, in the J:)upply 
Department, invited tenders for 2,520,000 yarda of Calico No. 2 width 86" 
according to the specification No. CS HOE? 

(b) When and on which date was this information about the tenders-
published in e s e s ~  

(0) tn which newspllopers was it published? 

(d) In case it waa not pubJished in papers, was if; sent privately to. 
various associations and firms? 

(e) On which dates was this information is.ued from New Delhi? 

(f) What was the last date for the receipi of the tenders? 
(g) From which mills or business firma did Government receive the 

tenders in Bombay? 

(h) What tenders were accepted? 

The BOIlOW'able Sir KuhamllLld Zafrallah Dan: (8) Yes. 
(b) and (c). Tenders were not invited through the Press. 

(d) Sixty.six firms were invited t() quote and copies of the invitation to 
tender were also sent to the Secretaries of the MilJowners Associations at 
Calcutta, Indore, Ahmedabad and BOlllbIiY. 
(e) 9th January .. 1941. 

(f) 14th January, 1941. 

(g) and (h). List of the firms from Bombay who tendered against the 
enquiry md of all the tenders accepted are placed on the table. 

Li.t 01 tiT"'" l~ Bombay Irom u.-hom ttlideT' U'eTe rt.ceit·ed a!lainat eftfviry ~  
BY ~ lor Calico No •• Wlit,. 

1. MIa. Svadesbi Mill., Bombay, through M./I. Buheshar Nath " Co., New Delhi. 
2. MI •. Tat. Mill_, Bombay, through MIL Balheahar Nath • Co., New Delhi. 
3. MIa. Bombay Co., Ltd., Bombay. 
4. MIa. Century Spinning and Wea,·ing Milill Ltd., Bombay. 
5. MIl. David BallOOD " Co., Ltd., Bombay. . 

6. MIs. Srf'E'niVa8 Cotton Mille Ltd., Bombay-, c/o. Gar. " Co., Bombay .. 
7. M/s. Modern Mill. Ltd., Bombay .. 

8. MIl. Thackersey Mooljee, Bombay. 

9. M/I. E. D. Su800n & Co., Ltd., Bombay, throDgb M./. P. R. PinhorD " ~ 
Ltd., New Delhi. 

LVt 01 fif'fM wAole tender. were QCc.,t.d. 

1. Meurs. Juggilal Kamlapat Cotton Milia, Cawnpore. 

2. Melsrs. Sutlej Cotton¥ill. Limited, Okara. 

3. Meurl. Cawnpore Cotton Mills Limited, Cawnpore. 
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41 :Ua.ra. MOllogram M:iU. Limited, Ahmedabad. i. 

6. Melin. Thackersey Mooljee • ComPSIlY,' Apollo SLreet, Bomba,. 
6. Melin. ~ ~ e Spinning and Weaving MiU. LimiLed, Baaplore. 

7: 11II1I1'I. Cotton AgeDta Limited, Gwalior.' 

a Mlllri. LyaUpur  Cotton Milla, Ly .. l1pur. 
9 .. Mlllra. Manek Lal Barila! Mm., AbmAdabad. 

10. Mllln. Vijaya MiIla, Naroda Road, AbiDedabad. 

11. Meam:. Ajit Mills, Ahmedabad. 

12. Melin. Manden Mille LimiLed, Ahmedabad. • \ 

13. Messrs. Rajkumar MillB, Indore. 

14. MIIII'I. R. O. Cotton Milia, Luckllow. 

15. Melin. O. D. Shroff, 61, Cross Street, Calcutta. 
16. M8IIr •. Modem MiUlI Limited, Bombay. 

17. )feurs. Bombay Company m ~  BOlUbay. 

NOlI. 5, 16 a: 17 are fi1'll1ll from Bombay . 

• 

. Dr. Sir Zlauddill Ahmad: Is the Honourable Melllber al"are that every 
JuilloYr"lIt!r il> Hot " member of the Millowners' As"ociatiol1? 

The Bonourable Sir KJhammad Zafrullah Khan: That may be 80. 

Dr. Sir Ziauddin Ahmad: In thlit Cllse, tht.! iuformlltioll sent to the 
MilloW"ners' Association practically excludes the iulonnation to th08e per-
son!; who lire not members? 

TIle lIoDour&bie Sir Kuhammad Zafrull&h JthaA: But I have already 
said that s y s ~  finm; were iuvited to quote individually also. 

Dr. SIr ZiauddlD Ahmad: Is there ony diffieulty in getting this thing 
tluhlished in the papers so that everyhod,\' interested may read it? 

T".e JIoDourable 81r Kallunmad Z&Iral1a1I 1Dwl: In this particular 
case, the obvious urgenc." of the demsnd. 

PROVINCIAL ADVISOBY CoJOUTTEES FOB ADVISING ON PuBcuUB8. 

M. -Dr. Sir ztaa44iD Ahmad: (a) Will the Honourable the Leader of 
:the House please state whether it is a fact that Government have appointed 
an Aclviaory Committee in every Province to give advice on the general 
questions of purchases? 

(b) Who appoints these Committees? 

(c) Are these Committees interelted in all the articles purchased, or 
only in the articles purchased by the Indian Stores Department? 

(d) In case the Committee is limited to the articles purohased by the 
Indian Stores Department, what are the other Committees which advise 
-the Government about the purchase of other articlel? 

The Bouourable S£1 Kuhammad Z&fru11Ih nail: (a.' No. So far only 
. six ~ y ('ornmitteeFl have been appointed. They Ilre attached to the 
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silt. Controllers of Supplies, and all the Pro'f'inces are1'epresented on one 
.or other of these Committees. 

(b) The Central Government in consultation with the Provincial Gov-
.anments concerned. 

(e) and (d). The main function of the Advisory Committees is to ofter 
~ on problems connected with the eme~  of s ~  They are 

not duectly concerned with the work of any particular purchasing organis&-
l~  

Dr, Slr Zlauddln Ahmad: In view of the fact that· several provinces 
pre IIO\\' creating purchase advisory committees, what would be the rela-
tion between these provincial committee! and the c.:ommitteea appointed by 
the Governrllent of India? 

The Honourable Slr Muhammad Zafrullah ~ I am not aware of 
provincial udvisory eommittees being created for advice on matters of 
l!upply by Provineial Governments. 

Dr. Sir ZlauddiD Ahmad: Is it not a fact that the Provincial Govern-
J.nentll have already appointed purchase officers when these purchases are 
u,ade by the Central Government, and in that case what is the reiatio:l 
between the purchase oflictlr appointed by the Local Government and the 
pun·huse officer Itppointed by the Supply Department? 

The Honolllable Sir .uOmmad Zafru11ah DaD: No Local Govern-
~  has to my knowledge appointed any purchase officers for supplies 

which are required by the Central Government. 

UNBQUAL EARNINGS OJ' THE M4CH1NBJlO .AND 1mDIo OJ'THE GoVKJllfJOlfT 
i>F INDIA PaBss, CALCU'l"l'A. . 

85. -Mr. Amll8lldra ]lath ~ y y  (a) Will the Honourable 
the Labour Member please state whether it is not a fact that the Govern-
ment of India Press Hand-book lays down that any Foreman or Assistant 
Foreman, if he does not distribute work among the piece-workers equally, 
;is liable to dismissal, suspension, degradation, etc.? 

(b) Will Government be pleased to state the number and names of 
machinemen and inkmen of the Government of ,India Press, Calcutta and 
:their respective earnings from January 1940 to December 1940, mont.h by 
month? 
(c) If there be a difference in their earnings, will Government be pleased 

to state the reason therefor? 

The Honourable Diwan B&hadar Slr A. BalDuwami J[ud&Uar: (a) No. 

(b) A ~me  is placed on the table. 

(c) Variations are inevitable as a result of differences in personal 
·licxt.eritv and in individual class rates IUld the impossibility of ensuring 
t..r...olute equality in the matter of s b ~ work. In the .case of ~e 
'(ournings shown in the statement referred to 10 part (b) the dlfferences, 10 
'80Hle cnses. were unavoidably accentuated owing to the necessity of confin-
jng 1& spel'iRI item of work to certain men only. 
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Booms UOBurrBD TO TEE Am PIu)T SnVlOB, 'M..umi-s Elronn:1DIll'o 
SOVICE, ETC. 

88 •• JIr. AmareDdra Xath OhaUOpadh)'ll1&: (a) Will the Honourable 
M;ember Cor Commerce be pleased to "tate how many Indians ha V8 been 
ta!ten into Air Pilot Service? How many of them are recruited from ,B,engal? 
• (b) How many have been employed or recruited from Bengal for 
Marine Engineering Service? , 
(0) How many Indians have been taken for trainmg in the "Dufferin" 

81 cadets, and how many of them are from Bengal? 

(d) How many lascars died during the war period on &ecouni of veaaela 
'Sunk by enemy attacks on the seas? What compensation baa been paid 
to their families? 

'the JIoIloarable »iWaD Babadur Sir A. ltamuwaml Ku4IUar: (a) 
Government are not aware of any Air Pilot Serviet'!. 

(b) It is presumed that the Honourable Member has in mind the engi-
neering ez-cadeta of the Training Ship "Dufferin" who have been awarded 
t;eholarships for undergoing training in Marine Engintering in India. The 
humber (ff such cadets is 59. None of them is from Bengal. 

(c) Since the establishment of the Training Ship "Dufferin", 649 
'T.ndian cadets have be8ll admitted of whom 44 came from BeD8al. 

(.1) Reports received up to the 31st January, 1941, Bhow ~ 820 
4ucars have hClD killed 8& & re8ult of enemy action. Their dependants are 
.entitled to receive compensation in accordance with the scale embodied in 
.tOO Additional Clause regarding War Risk Compensation which is now in-
4ierted in the Lascar Articles of Agreement. A copy of the Additional 
!Clause is laid on the table. 

. l ~ cl4rwe t6 Ltu_ Ar'iclu. 

Pmvidedfuriher Ulat., • ~ trill be ,.id:by Ria Majeaty'. GoYel'lUMDt 
.m t.be United Kingdom in reapect of death or diaablement direct.lVl aLt.ribatable to 
'WU' injun... it ia .greed that nO other claim for compenaatioD IbrJl be lD&de in 
'reapd of aD1 nch d_tla or diabJ.m.t. 

The United Kin8'lom Govemment Soheme for oompenation will pnmd. for tI:e 
.following ra .... of compenation, ~e .. ra ... ~  baMd OD tbe OQRomaI'J rat.eeof 
,pay in force before tbe bt. September 1939 of luear MaIDen of the different clauel 
-witbOtit any .ddition by way of rictueUing .Uowaoce. 

1. Di.ab/eml!fit Allotoarae.,., 

. In rwpect of total diu.blement due to war injari. 
'fnll Mltt.lement. of all cJ.ima will be paid •• folio .. : 

-Semite,,', poy pi!T month. 

tat CIau: From 40 rupee. upw.rd. incl1l8ive 

2nd Clan: From 210 to 39 rupeel inclusive. 
2Ird C1ua: Under 210 rupMa. 

A llotlltlflC, 

5,(J(JO "'peel. 
4,em rupeeL 
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2. W idod' Pt .. iOfl •. 

~ b l  paN per MM. 
l.t CI ... : From 60 rupee. upward!! inclusive ... 

2nd CIau: From 40 to 59 ~ inclusive. 

.3rd et ... : From 30 to 39 rupeea inclusive. 

4th Cia .. : Under 30 ~ 

The Widow', Pell8ion will C8&ae on remarriage. 

Widow', PeMton. 

15 rureea monthly 

12 rupeea monthly. 

10 rapeee montblr· 
8 rupeN aionllhly. 

-The rate of pay to be taken for thi. purpoee is the customary rate of pay in 
force before the lat September 1939 of the rating of tbe Beaman at the date of 
d,,!,tb. or dinblemenL without any addition by 'IIIl'Y of victualling allowance. 

(a) GAudr,,,'. Alloll"ancu. 
An eXtra 2 rupM8 a mooth to ·IIe allowed in all claBaea for each child ap to the 
.,. of 14 yeaft. In the calle of moLherieu children 4 rupeea will be allowed iaatead 
of 2. 
(b) OtMr deptnda,.tI. 

If no Widow'l Pension i. awarded then in neceuitous eaae. allowaDCea may be 
made to other dependent. up to but not exceeding the amount of the Widow', Peuioo. 
The amount a""arded within theee limit. will be balled on the degree of dependellcy. 

3. Definition 01 War' Tniune •. 

For the purp<NW! of th.eae compenaation arrangement.: 

"War injuriu" meau phyaioal injuri_ 

(a) C8lUed by-

(i) the diacharge of any millile (including liquid. aDd gaa); or 

(ii) tbe uae of any weapon, exploeive or otber noxioUi thilli; or 
(iii) tbe doing of any other injurioua act; , 
either by the enemy or in m~  the ellelD1 or in repelling an imagin-
ed attack by the _y; or 

(b) cauaed l? the impact .on any .--or property 01 aD1 _em), ailCraft., or 
any alrcraft bel ~ l  to, or held, b1. any penon OIl, bebalf of. or for 
~ ~ of,lLia MaJeea."OI., . .uiecl ...... , ........ of.. an,.-
thlltg dropped from, any aucb aircraft., '  ,  . 

WOBJ[lllfO HOUBS 01' LABOUR IN OBTAIN Mu..Ls AND FACTORIES ..uiD IK 
RAILWAY WOBJ[8HOBi. 

rr. ·Mr. AmareDdra Bath OhattopadhJaJa: Will the Honourable the 
Commerce Member be pleased t()state the workiDa bours of.labour' (a) in 
jute mills, (b) in munition factories, (0) 'in railway workshops, and (d) in 
company.oonduoted textile mills? 

The BoaolU' .... Dlw ...... Hlur SIr A. ....... &IIli KuUUar: Under 
the Factories Actt.he normal working hours of adult labour in perennial 
factories ¥enerally are ~e  a, day and 54 a week, The Pro:vincial Govern-
: "'1lentR have, ~ e  exempted some factories employed on war work from 
. lestrictions dn working hours. 

Itr. N .•. .Toabi: ~y I mow whether jute mills are amongst those 
which are exempted? 

The Honourable Diw&D. Bah&4urSir A. B&muw&m1 KuclaUar: Yes, 
'Sir, they are. 

Dr. Sh' ZiauddiD Ahmad: Are they paid over· Lime allowance? 

fte Bouourable Dlwan Baba4ur Sir A. litamuwaml JludaUar: Of 
<courrie. 

B2 
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GRANT TO TaE BOARD OJ' SOIEN'I'Il"IO AND INDUSTBUL RBSBARCH. 

88. -llr. Am&rendra lfat.h Ohattopadhyaya: Will the Honourable the 
Oommerce Member be pleased to state if Government have sanctioned 
five lakhs of rupees for scientific researches? If 80, will the ~ble 

Member be pleased to state if this will be the only amount for the purp08e, 
or have the Government of India in contemplation the sanction of another 
equal amount for the purpose of such resellrches? If not, will the 
Honourable Member be pleased to state if he haa considered that more funda 
are necessary for actual scientific research for indutitrial development of 
India, specially during the War? 

TIle JIoaoar&bie Dh,an Babadur Sir A. Jr.&muwlml KUdal1ar: Part 1. 
--A sum of Rs. 6 lakhs has been allotted for expenditure on the Board of 
S'!ientiflc and Industrial Research and the research schemes recommended 
b# it for the financial year 1940-41. It is, however, estimated that owing 
to preliminary diffioulties of organization and the delay in obtaining the 
apparatus required for carrying on certain researches on account of the 
conditions created by war a sum of about Rs. 8,54,000 will only be utilised 
during the current year. 

Parle 2 and 3.-Government have taken into consideration these points. 
in making provision for the Board of Scientific and Industrial Research in 
1he Budget for 1941-42. 

Dr. Sir ZlancIdla Ahmad: May I know whether the results of these 
scieJJtific inquiry committee8 are the property of the Government and that 
they cannot be used by any industrialiata except when the,. pay for it, or. 
if abey are patented, then in wboee name are they patented? 

.. -..0 ...... DhnIl ......, SIr .A .......... JhdaIJar: Tbtt 
patent righte of these relult& of acientific reMUCh will vest. in the Govern-
'Jlent of India. 

Dr. 8Jr Zl&1IddDl Ahmed: bd not iJa the ,individuals who really get. 
these paten .. 'I 

fte JIoaoarabl, Dtwul BaIaa4w Sir .A. Bamuw&1ll1 K1UIaIIr: The-
patent'is obtained in tbe name of the Government of India. 

,RRORT 01' '!'1m Coiuow •• O. EwQl7lBY (Dl:A.1IMI88 ALLOW..uCB) O. TIIB' 
QUAT I:tmUlf PDI1I8tTU RAlLWAY. . 

•. -Dr. Sir Zla1U\41n Ahmad: (a) Will the Honourable the Labour 
Member be pleased to ]ay on t1:e table the report of the Committee of 
Enquiry (Dearness al1owance) of the Great Indian Peninsula Railway? 

(b) When. dearness allowance is. an All-India question, why was the 
Enqwry restricted to the Great IndIan Peninsula Railway? 

(c) Had the Government 01 ~ e e  the principle of raising tb 
salaries on account of rise in prices? 

(d) Is the rise in prices restricted to Bombay? 

(e) Did the Government of India \rieualise the financial eftect on the 
Railway Budget and on the General Budget by the increalle in salarieB? 



(f) Wu the approval of the Railway FInance Committee oatainedfor 
the upencliWre on the Enquiry Committee? H not, why not? 
(g) When do Government propose to wue a co"ununifltl6 on the report 

.of the Committee of Enquiry? 

The Honourable Di"aD B&hacIur Sir A. JtamuWami K1Id&MIr: <a> 
Copies of the Report are availabll! in the Library of the Central Legislature. 

(b) The attention 01. the Honourable Member is invited to para. 4 of 
Labour Department', llesolution No. L1714, dated the 7th August, 1940, 
published on page 1186 of Part I of the Gautte 0/ India, dated the 16th 
August, 1940. 

(e) Government have never accepted the principle that a ~m  rise 
in prices justifies an increase in salaries. Government, however, do recog-
lliM that a substantial increase in the cost of living may justify a temporary 
nllowancfII over and above the basic salary for e s ~lel whose basic salary 
is insufficient to absorb such a rise without hardship. Thesp temporary 
.allowances, il aad ,wh.-~ am subject to the condition that tbe1 
disappear when the circumstance jU!1tifying their Slant itself disappears. 

(d) No. 

(e) No recommendations, the acceptance of which would involve Bub-
stRucial expenditure, are ever accepted without. careful examination of 
thE' E:ffect upon the budget. 

(I) The expenditure was met from the general revenues and DO refer-
enceto the ltailwa,yFinance Committee was necessary. 

(g) Government will make known their, coneluaiona OIl tbe Committee '. 
Report in an appropriate manner aa lloon as a decision has been reached 
on the action to be taken. ' 

Dr. Sir Zlaudd1n Ahmad: In viE'w of the fact that the Honourable the 
Railway Member looks after the intereste, not only of railway Labour, but 
:of labour generally, will he consider the question of labour generally in 
deciding this ~ e ll  not restrict his decision only to the railway labour? 

'1''' Honourable Di9&11 Bahadur Sir ~  Jlaauwami KudaUar: The 
Railway Member does not look after the conditions of labour generally. 

Dr. SIr 11&1I4cDn ...... :  I am' sorry; 'in 'riew of_the fllct that the 
H_abte the Labour Member is ill' charge of lnbour ~  In •• , 
nlUY I Rsk whellber :he will consider tiherequirements of laOOur in geller .. l 
-employed by the Cent!'al ~mme  in coming to a decision on this iS8\1e? 

'l'Jle JIoIlourable DlwaD ~  Sir .... It&muwalill ~  r ,am 
~  thnt the GovcmorGeilets'l in Conncir will look after the e e~ s of 

nil labour '" " 

Dr, Sir Z!auddin Ahmad: May I ask if his interest extends to labour 
ill 1:eneral, then why is this inquiry which has been referred to.in this 
C')Ill111ullique restricted to the railway lnbour? ' 

The lIo!lourable »IWaD Bahadur Sir ~  ltamuwaml Kudal1ar: Sir the 
<la.rUe of India notificstion to which I referred wilt give the full ~s e  
to that question. A conrt of inquiry ~  appointed uhder a specifio 
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StMtute aad certain prelimiDarieehave bad to be gOnA through before aucb 
a Court of Inquiry is appointed. It was with e ~e e to' tboae atatutory 
~ l  that t.bis particular Court of Inquiry was appointed. 

1Ir ..... .T08h1: May I ask whet.her a copy of the report will be given 
to the Membets of the Legislative Assembly? 

• 
fte Honourable Dlwq B&haclur Sir A. Bamuwaml K"Jdallar: Sir, I 

81,\ perfectly willing to give copies to an,vbody who is e es ~  in this 
report. I shall be glad to supply an the Members with.,a copy of the report 
jf it is the general desire that they are particularly RDXtous to read it: 

Kr. Kahammad Ashar AU: Is this report restricted' to the Great 
Indian Penmsula Railway only? 

fte lloDoarable Dtwan B&ha4ur Sir.... Ramuwamt KudaUar: J 
woUld again invite the attention of the Honourable Members to the Ga"tte 
0/ Intlil1Notificat.ion in whirb it is stated that 'ariy'-J"rifleiy>les laid down 
win; referenee t<i'thifl naiJwo,r will he Adoptetl h:vthc (;overnmE"nt of In_ 
as far as possihle wit.h reren-nrc to other Rni1w:'\,R Als0. 

UNSTARRED QUESTIONS AND ANSWERS. 

SuPDSaBlON OF CERTAIN MUSLIK CLEBKS IN THE ~ l  r-;TOBEl\ DEPABTJlD'l" 

8.' Dr. Sir Zl&uddiD .Ahmad: (n) Will the Honourahle thE' Leadl'r of 
the House please state how mimj permanent clerks in the Second' and Third 
:Di-riaions were promoted to the ~  in the Indiau Store. Depart-
11leiitfrOm 1st April, 1989, te 21st,NO\'ember, HMO. and bow mallyof Wiese 
were Muslims? : , '. 

(b) How many Muslims were superseded in spite of e~ ~ y  

(c) Did the Honourable, Member personaUy eum1De the ': IWabn'" ~ 
~e Bupeneseion in each case? If not. why not?' !.. " 

(d) Who usually makes tileae promotions in the Indian .$tol'e. Depart. 
ment? 

(e) Ia there any M\t8lim in a reeponaib .. poItition ia 1ibe mlnDMrial 
&taft in the Establisbmem Section? 

fte BcIDoarabIe IIr Ibb .. mad ZI!raIlIIa Da:' (e.) 81, 01 \1"JIom ·.two 
were Mualima. All theae promotiOIlII were made in purely ~ 
'YAC8Ileiea in eooneotion witb the W .. Supply AnangemeDtl; 

(b) Eleven, ofwboDl one bas tmoo been promoted to 8 special appoint;. 
menti in ~ ~~ ~  ~ , ,(', ." ~  , 
l("ould in tbi. connection point 'Out t\at pl'Omotiona are made itrictl, 

by selection from among the moat meritorious candidate •. 

(c) No. The Chief ControJler of Store. is the authority competent to-
deal finally witb such cSies. ' 

(d) During the period mentioned by the Honourable Member, the 
following officen were authorised to make these promottonl: 

Deputy Diftctor of Administration and InteUigenoe; Ofti('.er on 
Spec.ial nuty (Admini,tration). Deputy Chief Controller of 
Stom. 
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(e) YR. At prnent there are fiv., MUllim Aniatante and Clerb dea1ms_ 
with estab1ishment casel. 

FINDING8 OJ' THE JU'I'B CollJ'DDCJI. 
t. Dr. Ilk Zlaacldm Ahmed: Will the Honourable the Commerce em~  

ber ley on the table of the House the findings of the Jute Conference held. 
in December HMO? 

The Honourable Dlwan Babadur Sir A. :R&m.uwaml Kudallar: A 
summary of the proposals drawn up at the Jute Conference held in Decem-· 
ber, 1940, is laid on the table of the Rouse.' . 

(1) Tbe Kill, will do their utm08t to purchue jute during the period endillg April 
15th, 1941, according to the following programme :  . 

By Jlith January 16 JaIl" bale!!. 
By 16th February II" " 

B, 15th March 321 " 

Brlllth April. 37'" .•• ' 
(2) Thie will be exclu&ive ~  any ~ of qualitr lower tbao "bottom" otber; 

than cuttingll, "bottom" to be defined al jute contaillmg not more than 70 per ceu\... 
~ wtft. '. , " 

(3) The jute to which the programme app1iea will be bought at pricel DOt low ... 
than tluo following: 

llIdian ctiftiot 

bdiaDJ.t 

Jluropeu Peobd 

Perm&und 
aUdd1ea. 

Re.'12 0 
B.a. 8 , 0 
Re.& I 0 

Bottoni8'. 

Re. 6 0 

Re.' I 

Ra.' 12 

~ D .... ill ciruJM Re. e 0  0 per _wad. 

O· 

0 

0 

(41 Jate uctuded from the bu:yblg prop-amJDe ander (11) aboye will be b~ too 
no pnce agreement . 

. (5) If in any of the four perioda referred to ill the above buying programmea th. 
~ e~~  e~  amount nipalat.ad. ad if ~  . .,.. 
!-by more than 4 ann .. rer maund above the agreed minimum pricea referred io. 
lD (3) above, the Aaaociation will arrange to purch ... jute up to the atiralated totals. 
on Mhalf of e me ~  ota ~ e foUowiQg tenDa: .! r 

(i) The Aaeociation will act .. "ient, for all Goveromeot purchuea, eonrIDs:' 
t.hat qua.liliea are according to .tandard and InCb .. can re&lOubly M-
utiliaed in miDa' maDufactUI'M and \herefore marketable. 

(ii) The Aaeociat.ion will arrange fey: the milia to give atorage facilitiea for t.he-
jute, for a period which will not e:a:oeed 18 months . excetlt by mut.aaJ; 
agreemeoL ' 

(iii) Kill, which giv. ~ l e facilitiee will, be paid a SOdoWD rent of ODe ~ 
per lllaud per UlDum:" '. 

(iv) TAe Goveroment. will' be reaponaible for iDnrance "iaiut all riab, to 
the extent that tb.,,,aay 'IriaIII \0 bave this eftected. and will take aD 
reaponaibility for deterioration, wutage, 1018 of weigbt and rialt of failUft 
to I'8ftIver Uftder sellera' guarantee. for defect.. 

(v) The Geverument. will be relpOJUible for act.w illward and outward b ll~ 
chargn except. in reepoet of jute aold to a mill ill which. it ie .tored OD 
t.heir behaU. 

(vi) The mma will make no buying chargee. 
(6) The Government will be reBponlible for the financing of parcha ... effected ~ 

their behalf, b ~ to any arrangement that may be made on a voluntary foo'iIIg 
witb Kllla under which UJey will participate in .ucb financillg or relieve Governmell\ 
of it Utogetb8l\ 
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orftODS 'IN m. SupPLY .tJu..1t'i'ImtT .AttD 'fD Ofttow '" ''I!B!I nm.:rro. 01' 
CoNTL\0T8. 

10. Dr. Sir ZtaaCldbl 'bmld: Will the Homturable the Leader of the 
HoUSe lay on the table 01. the HoUle a .tatemeti' abowing the following 
particulan about the oftioera in the Supply Department and the oSee of. 
the Director of Contracts: 

(a) ,he dates of appoinknent; 
(b) the salaries on which appointments were ..ae; 
(c) the positions which the afticet'll occupied before appointment; 
(d) the salaries they were drawing just before their appointment; 

and 

(e) their present salary? 

'I'll. IbIoaI'aIIle SIr .abun .... ZaIraIlaIl Daa: A. ItateJD8Jlt is being 
pepared and will be plaoed on the table in due coune. 

RllsTatC'l'lON IIIP08BD ON MuSUII SALBSION BY TBB WSSHaN W • .I. CoJuo4JIT, 
Bumu..Y. 

11. Dr. III ZlaaddiD. ')Ip1Id: (a) Will the Honourable the Commerce 
Member state whether the IQMch industry is a protected industry? 

(b) Is it not a fact that protection to the industry is . s ~ for the 
benefit of the country and ~ far the benefit of any particular coIDIllWlity? 

(c) Are Government aware that the Western W. I. Compaay, Ba'reilly 
with a trade mark of Tikka Company, has made a rule that no MU8lim 
will be given more than 60e case for 8ale per monih, but DO auob ~
tion is imposed on non-Muslim salesmen? Is racial diecriminaijoD 
permiuible in trade? 

ft. Bcmoarabl. Dlwa Babadur Bit A. BamuwIm1 1IUdaIiu': (a) and 
(b). e ~ Sir. 

(c) I have no information 00 the aubject btM I have called for a repori. 
, , . 

STATEMENTS LAID ON 'nHE TABLE. 

I-torM4tion ~ e  in ~ ~ to 'ta.rrtld quution No. 464,1cedby D,. 8ir 
Ziauddin Ahmad on the 11th November, 1940. 

STBP8 roR mDBnNe! OJ: ~  

A ReMtV!' 01 ~ 'w':ent 1l",,8l (II the VIf!Ir aU ofth. ",.e,mt ,mnegic "'iurtiort. 
. De.ted 9th Det!1IItber 1M. ' 

India, with Great Britain and the reat of the .CouuDon .... lth, baa now been at 
'war witb qermany for .over. 15 m ~ and with Italy for lIOIIIe .ix moot.b.. In tbi. 
-geDeral renew of the .1tuatlon .nd of the proven of th. war "i. nDt'P">poIII!d to 
~ l e the e.ent. which led ~ ~e defeat of Poind, ~  Norway, Holland, 
BelgIUm and finally of France. rbl •• urvey, therefore, relatw to tire period wb· 
.equ.ent to t.he entry of Italy into the war and the collaJII. of France, and more 
particularly to developmNlWo aiDce Aup.t, 1940. . 

. In the montbt that have elaPHd ~ e the overwhelming event. of M"y and Jua., 
t.be CommonweaUh, thro.. hack on Ita own reeouroee, bat with the groWlDg pl'llCtieal 
~~ y  and. help of tb. UIlit.cl StMe. of America baa pu.ed thl'ouitA the PY"ellt 
oenela lD I&. blatory. ' 



STATI!lMENT8 tAI'D ON ,... 'rABlOll -
Thi, does not mean that there ia not a ~ and. bitter ~ ~ .till ~ ~ 

-Our enemies are a long way from defeat and .tdl retalD t.he IDltiatl:re which will 
continue to be theirs until we have not only {lilly NCouped t.he loee '0 ~ IoIld 
~ le  rellulting from the downfall of France, but. have &leo developed power 
to tAke the offeDli.ve. 

Fortunately for oUrMlvea and for our Alliea, the Gilrman rednction of France, 
and It.aly', emergeoce al a belligerent were not followed up by either Gennaay 01' 
It.aly with that lpeed in uaa.ult ,.-hich mifht have produced, if not .. eatutropbe, at 
leut an ext.rlmlefy dangeroua .ituation. ta.lian activit.y ill the Medit.erranean and 
ia North Africa was hesitant, while what ia popularly lmOW!l as the German 
BlitJms9 apina' t.be Britiah I.lee did Dot let under way uJltil the begilming of 
AUl(Ult by which time German1' had completed the uec:elAry concelttratioufor·tIle-
invasion of the Britiah laleI.. The morale of the German anniea and Air Force was 
high; lon,r rWlge art.iUery WNI in poaitior. along t·he chann!'l cout.. The fir. objecti'N 
wu to pin command of the air, under cover of which the enemy might hope too 
a'tempt a _borDe invasion of Britain on .. large ecale. The major aUack .... 
opened in August by _d daylight raid-, but thia finot pbue met with a l'tIIIistaace 
no' previoualy experienced by t.he Qermaa Air Force in ita CODtinctal c:aatpai,.. 
In the &rat week of attack OIl BritAin, the GermaDa loat. 500 aircraft con6r1'1letl, and: 
2aO unconfirmed, agaiDit. 100 Brit.iah aircraft lOoit. Thia relative rate of 10000ea contiDaed. 
uat.il the cuuaLtiea inflicted on the enemy forced a change of tact.ica. 

Air attacka on Britain have aillce been conftned to _l1er formationa of bembeN 
U' fiahter-bomber., heavily eIIlOI'ted j daylight raidl! haTe progreuively dear.Md. 
Neverthelell, in Ule air the relative tate of _ baa HDltIiaed the _---.pprokimaMly 
be$ween three and four German aircraft too ODe Britiab. The tatio of loll in ,..,... 
of pilota and crew. h"l been greater, bein, at lout flve to one. 

In the meantime, Britain', groUDCl defmoea ~ air dion have beea daily 
atrengthened, with the relult that ni,ht attack, while it hu nnt proved IQ expeui .. 
to the Germana as daylight. raid., .. been rendered iacreuingly inaocurat.e by Lbo 
height at which tJ e raiders are forced to fly. The eoea,-then reaorted to indiacri-
minate bombin6 in an effort to break the morale of the civil population. There have 
been heavy ch'llian CMUAltiu: sa ciupit.e an average of 11,000 kiJled and wounded a 
week, th_ promiaeuocu .ttackl have had COIDpuatively tit.t.1e material influence aD 
the course of the Will'. There baa been wideapread destruction of residential property 
by hiJh explosive and incendiary bomba and parachute minee but. the damage to 
faetorlea or inatallationa of military importailce baa been con.aiderabl)· I ... tban might. 
have been expected in view of the nature and weight of the ......rut. delivered. 

Deepit .• the lou of FTench uaiat.nce, the le l~  Fleet Q1d the Middle EMf, 
Air Command "nheslt&tingly tooIrthe off_ive againlt Italy. The Royal . Navy and 
-the ROyll1 Air F()1'('8 have, d\lrihg these )u& months, bome the brunt of the fighang .. 
An IIiI' of(pRsive hBA l.Pf'n t'&rr1ed deer into ~ m y abd· ItAly· and hal beell con. 
centrated on milit.ary objectiWl" industrial plants and illeta11ation., the deat!'uctioo of 
which ball definitely ~ the war effort of t.he enemy. In Augut and 
September, air and naval action WBA mainly directed apwt the threat of invuioa .. 
ReConnaiaaancea revealed the maasing of t.roope. barge. lI.nd lpecially oollat.ruct.ed 
landing craft. in coutal a.reBA Itr.hing from Norway in the North Sea to ~ e Atlant.IM:. 
~  of France. AgaiDit theae ~ e  Me.VV bombMdmeot was direcW bl 
!olf and lea and the extent and weight of attack undoubtedly prevented ,he projecW 
luv&Aion from materializing. The threat has not bee eliminated: but Great. Britl.in, . 
by her own indWltrial l"lll't and by increasinl( assi.ltIlDCfl received from ~  baa 
qthered and continues t? gather a ~e ee  ~ ~ e l  ~ b ~ e  .". Germaa talk 
pirocruaively more form,dable. While Britain a oIfenllve actlOil baa been largely. 
t'OOcentrat.eJ on what have been called the invaaion porta and their leme ~  
aerodrometl,. loug-rangt; ~  by .air ~ e ateadi.ly increaaed. in intensity. Throughout 
4nemy terr,toryf' mumtlODI ~  ?11 plant.. power ~  .hipbuiiding centr., 

l ~  manh. hng l ~  ~~  ~ ~ aAIl caJIjIltI, have beeIJ aubjected to un. 
~ l  assault. The no.vlIY'· AIr ForclI ~ nul onlv attacked the main industrial 
~ ~ of Germany in the Ruhr lind of l~  In the North, but baa reached military 
obJectlvea as far afield BP ~ e  ll ~ and Cr.echo·Slovakia . 

ItJ.1y ~~ AO far l~ t.o ,\evel(1p a: sAllation favourable to the Axis Power. in 
the ~e e ~~ ~  North Africa The ~ ll se  of metropolitan France, with the 
l'eIultlDg mm ~ ll l~~ uf the . !french CoJoolal Empire, naturally had serious 1't'I&Ctioni 
on the strategiC poaltiOIJ. Rrlhah and French piana for mutual protection in the 
~e e ll ll ~ ~  &lltomatical,ly. nullified. The Middle. East Command WAIl faced 
\WIth the l'OIponalblhty of prO\'lding aloaelor the RCllnty of oar own frontiers in 
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NOI'tIIa Africa, Alia MiJlor aIld ist the MeditenaDean IoIld of ~ ll  conlldeoce, 
aadbg oar hieacla ~ there and in the ~  Thee;e commltllilentl were, eDlarpd 
by \he ~ l  of the whole of th. It.han forcN being t'I)!ICellLrated ~ l our· 
~  Tbia sitUatiOll U'OIMI at a time when it was vinuany imJlC*ible to provide' 
land _ or air reinforcemtmt8 from the British hies. It. i. true t.ha.t I.h" defence of 
th"; North African territorin i. made eIIsier by their immenlity, by the .baenl:e of 
OOIIImllllicationl and the consequent difficulty of maintaining Illrge forees m the water-
Ie. d_rta which  lie acro .. the enemy's path, but thi. W.I our only advantage. 

Bowe"er de&pite. beavy luperiority in men and armamenta, the enemy ~ OIl 
the Buct.a 'Ken)'. IoIld Egyptian fronta, did little m ~ than m,ake e~ InCUl'aI,?DI 
acroea the' front.iera. From Eritrea, AbY18inia and Italian SoIDahland theIr ofteDIJve 
operat.ioDa -.Jamat thinly. e e l ~ outpo ..... on the b ~e  of i.be Sudan and ~  
were carried out by well equipped forces wIth heavy ~  lu-ppoft. In . ~ y  caae It 

...u IlJIitl ganiaoning tb. po.t.lI "I'ere ~l  .... ful1v ~  .ftt;r Infhcting ,heavy 
canalt.ies 011 t.he attacker and forcing him to e e ~ a ~ l e qU&:"tity ot 
f .... ad mllJlitiODl. In thia ph ... ttie British operatIons. m ~m l  proVIded t.h .. 
m.t. sirik.ing occurrence, The neutralisatIon of French Jlbutl ~  upHt the ~  
of .t1"llD&'th on the .Alri,*, litt.oral of the. Red Be&. • A 1DIaIJ, nUlled f!>r<le of Bnt.iah, 
Illdian ud African troops garriJooned "rltish Samabland wInch wu ,mvaded ~  the 
Ualjall forces in overwhelmin, Arenrlb, Oar troops gradually wltbd ... ", ID the 
face of hea"'y armoured IoIld alr atb.rk but, up to the'moment. 0' evaouatlon ~ 
~ oppc.ed t.be enemy ~ .wiUl reuaarka}lle &kill,. cour.,e a.od det.ermtnatlon. 
TM ItUiana auftered ... ~  tea m~ u litany cuualtlel ~ our ~ and were 
1__ to _ up lovp. ~  0{ eqw. pDlflnl., foel ud mllJUttoDl, whlC:h cannot. be 
NIIlaced m Haliu Eut AfricauJileI, that. territory ia rel\eved ,frOm.!t' ~  
iaOIation. The measure of the e e ~ m  of the rNittance put up In Bntllh Somali· 
Ia.Dd wu that the withdrawal wu not followed up and our tl'O'?P' emb ~e  almOlt; 
uDlllolMted from Berbera uDder GOVer of Dlyal Wlit.e. The It.liaDa &eqlUl'ed a De:" 
military commitment, whiobfrom 'DO point of ~e  could be e ~e  as a at.rategic 
MIiflt, wbile oar lIIDall R&"i-~~  J?layed ... part. betame, aV1lilabl, to Nlnforce 
DlGre vital point. at the moat crItical time, 

On t.be borders of the Sudan t.he Italiana have made no' forward move .tnt'l their 
limited advance IoIld oocupatiun of frontier' posta like KUlala and GaIlabI.i. On the 
otJaer hand our troop. have peniat.en1Jy hirueed the enemy', ~ e ~  with 
marbcl ~  while early in NO\'en:iber Indian and other ullita for ~ flret u.m. 
~ the oJr8lllive and m ~~ J;tllltvy cuualf:if1l ~ ~~  ~emy particula.rly at. 'Gan.t.t. 
SUD11arlJ' on the Kenya-Ab,..lDlaIl border little Inlt1&tlve hae been dlll(!layed hI. the. 
enemy &iDce their occopation of the frontier poIt of Moyale. MeanwhIle, the RolaJ 
Air FORe &lid the 1:Joqt.h Aftican Air ~ ,have repeatedi, ~ e  .ba1TMlk., woopa, 
QIOtor trauport, petrol dum .. &lid oUt .. military "1:_, i., ,tot. !mow" Uaat t.tw 
ciaaa.Ip that they do CIUl hud1, be made ,ooa ·!tJll'Oaailout Erit.n.. ·.nd Abyllinia. 
Li"ht Daval ~ have &lao Nt'ently bombarded MogadilCu and other 1'<*. of ltaliao 
Sornaliland, cauaing couiderable ~ to harbour work. and ,u,.i.at;., 
Despite release from lolly ~ e  of attack from French Tuniaia, it· wal Dot 1lIIt.iJ 

-.rty m September that. MatWlal GraziUi bepn his lonlt threatened inVNion of the 
weatena frontier of Egypt.. The mcuniona of our lmall mobile patrol. &mIaa th .. 
Libyan frontier-and t1ie., NlUltant h ...... tmt of' 'ftalillll oat pOItJIlIke Ce.paucr, 
CCDDbined with lUlrelDiUillf bombing, of militaJ')' billa and porte at 
Tobr1akL ~ aDd Benghazt proyed a material bandicap to the enemy. Wba 
e..m1l&lly hu forward IDCmI tOt* place,. we withdrew ... originally int.ended from 
lWIum lind Sidi Barrarri, whieh W8II'e 1Ie't'er ~ ly dllfen.ted mn« to the greaf 
difllculty of blaiDtaini. aD)' nb1!taat.ial forte hi ditta'nt ct .. rt anou,Thia probl • 
... tNnllferred to ~ in Vf,lIn, whOtle I!#IrJTh to O\'pn-ome it N,ve' lIfoen t'ODUDualti 
baIDpered by dMtraction raid. by land, 1ft and aiT, Sid\' mil. further nat. 
bet _III 150. milee from le ~  aDd ~ Nile, O.ur wNtem' deMIt. army enclrcl" 
~ 0II1y OOIWderable water Ilfpply alnng the ..,Mle ~  from ~  to AlezaDdria 
It .. lf. Th.-. 0111' tIoopI await IDy ~ 810ft ., ... -,.. 

Tbe Italian attack on ~ it the IlIOIt. recent, major developml'lIt in the Madi. 
~e  sphere of ~  ,The extent to which tbe TlOIIitioa baa been improved 
dunng the pu' few montba JS illuatl'llted .., t.be ~  tbat. "e were able immediaiely 
to .-d practical help to Greece., 

Ellcept for the German ptIIet.ratlon of Boumania, tbe full IIt.l'ategiC implicat.iona of' 
~  diplomatic aot.ivity jn eutern Europe nil! ~  to be d,,,eloped, If ~ 
Jtalian ~ on Gre.:e, .'!th, or ~  <?1Il'DI&D .... ataneft, were ultimately e l ~ 
it, woelc1 bring the 1MlJD1 wlthUa Mrilring diataaQl of .&.ia Minor. It bu, on tbe other-
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lWId, provided opportanitiea, which were quickly 1MliRd, for iDcreued 
naval and air action againlt Italy. The ~ ly .ueoeaf1l1 ~ 
by the Fleet. Air Ann at Taranto hu already materially alt.ered the relatIve-
naval poIitions in th. MediteJTal1e&D. For the fint time Italian eommmlicatiODl ~ 
al80 lubject to bombardment in the Adriatic. On land the Greek Amy aad AU' 
Force have up to th. preaent achieved remarkable JUCceIIeI agaiDat the invader. 

ThA Royal N_." with ... ~ in couta.l ....... from the Royal Air Force, 
oontinu .. to deny the __ to enemy shipping; and to preaene the lifeline. of the 
Commonwealth's oommunicN,ionl. The lou of the major part of French oo'operatioQ 
hal been a .. rioua handicap. The re.ultant shortage in deatroyen, 80 _ntial for 

~ work, impoeed grave dlflicultie. and wu the direct cau.. oombined with t.he-
eDellly'. ani .... ) on the Atlantic oout of ~  of a Iharp rUe in our .m.pping 
1011181- That .bortege, however, i. now being made good by fresh building aDd by 
UIIiunce received from the United Statea. D86pite increased Ule of aricraft, minea, 
.nbmarines, al'med speed b ~ and heavy, coutal artillery, the attempt to blockade 
Great Britain h. fillen f&r short of German expectatioOs. The weekly import. i.to 
Great Britain even during the last thret' wf'ekll of October averaged nine handred thou-
lAnd tone. During t.hat J'fl'iod of inw.nse enemy action our lOIMI were 2D ea' of 2,532. 
ships in convoy. The Ro:.al Navy, ~ British Mercantile Karine and the Seets and 
mereha.nt IIe1'ViCM of OUl' Am .. aft daily fulftlliBg a vit.,} role not merelysil1bloobdiag' 
the Axil ports but by enahling food, penonnel, raw material. and munitiona to be 
C&l'ried over thoulalld. of mile. of 0C8&II between all paita of the Commonwealth 
and from neutl'al Stoat.. . 

The foregoing ouiline of the militarv lit-uation ia l~ll  ~e e  to more wide-
Ipread .tas.tegic conaider&t.ioDl. The defeat of France 'lVU followed by confnaion 
fII'rou.JthOat ilIat countrY'. colomal Empi1'4l. The neutralization of Toniaia, Algeria 
and hnch Jloroooo, eertou.ly affected not only the baJlUlce of power in tbe ),Iedi. 
tenanean but communiNtiol1ll betwtlf'n North' Africa and Britam. The eame wea 
true of the Freach Colonie. in W. ADd Central Africa, but the aligning of FNIlCh 
Equatorial Africa with 0.-1 de Gaulle a.nd the Free FJ'eJ\ch movement wu of 
more material importance t.han i. superficiall. apparent. In Syria the demobilizatiODo 
of Freoch troopa ill proceeding. In the Far Eut &pin, the entry of JqMIoD8Ie troopa 
and Air' Forcee intO FnlDcli Indo·ChiDa hu ~  new problema. A Britiah 

mm~ e e  has recently been appointed ID the Far East with a joint Military 
and All' StaIr. I 

The t&1k of this' 'Odvernnu·nt in aABisting the W&r 811 a whole to a IUcceufal 
l ~  and,of ~ e .eenrity 01 Jadia it .. 1f i. ~  mab the mazimum· 

~  t ... ~  CODllftODpooi of mat .. ri,,} retIOUJ'(,-e!I lind to sUllply lueh f1l11y equipped 
milItary formatIons all can bt produced to forestall any diT'fICt &.hreat towarda IDdia 
from ea.st or weat.. .The· t.eodency fC?t' the war to lipread contin1Jel; bow far it ma,. p. 
depNId. on a v&net,. of unpred1ota.l?le facton. The British. Commonwealth bU 
~y reached a degree of l e e ~ which would have been thought. UDpo.ible a 
f_ ~  ago, aDd. nbtable IQcceI8eI lIa-.e beee adlieved. The-pre.ot, laO ...... , ia 
not a time for eIther complacency or undue m~ The oulminatiDg 
poiM of iJaewar haaDOt y~  been reached. nldi. ....... fortunate in tbal 
110 .far .he hat helm left in peace to prepare her rlana, but it woald be _wi.. to-
hebne ~ Ibe will alway, be able to maintain her present. enable poait.ioL There 
an JIOIIft;lDitiea 01 danpr, bpt.h from the west IUld the eMt,and ooa.eqo_tly the· '*-' poIIlble 1IIIe mUIlt, be m*le of the time granted to 111 to prepare for tha t.riaIa 
which we may b. called upon to f_ in the future. 

, 

In/ormation promi,ld in reply to 1i41'Ted que.tion No. 191 aked by &miG,. 
Bant Bingh on tke 90th No"ember. 194Q. 

BROADOAST OF SIKH REUGION AND HISTORY BY TBB LABOU. PB8JlA.WAlt AlQ). 

DELHI. BROADOASTING STA110NS. 

(a) The time allotted during the year 1939·40 to it·eml reflll'nd to ',... 3 hoara-
24 minutes at Delhi and 11 houl'll 11 minute. nt LahoTe. Pubawar relayed 2 bonn 
15 minute. of the programtM from Delhi. ' 

(b) (i) lAhore Guru Arjun Df'v'lI Annivertary. 22nd May, la, Maharaja Ranjit 
Singh', Centenary, 25th and 29th June, 1939, Guru Ram Dal'. Anniversary, 30th. 
October, 1939, Guru NaDak'1 Birt.hday Anniversary. 26th November, 11139, and Guru 
Gobind Singh" AnniverRary. 16th January, ]940. (ii) Del1li Guru NaDak'. Birthday •. 
~  .Nov-"ber, 1939. (iii) Petlhawar relayed the mAjor portion of the Delhi programroe-, 
of 26th November. 
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~ l  at Delhi aU nine at Lahore. TheR nam.. &Ad at.atUI an giVID in tbe 
~ d stat at 

.; 

(d) Jtle'9i!D " Dlhore, two at Delhi, of which onl ,... relayed M Ptlh .... r. 
(.) :&levu ~ MuliDu .. d ellven ~ Hindua. 

(f) No. 

(If) RI. 6!2 to Sikh •. Re. 1,079 ~ Bindu, Mld RI. 1,971 to Mum... 

Name of_Woe. 

1. 8. B. 8. UjjalB. 

Ml&al ill life. 

II.L.A .• ~  
tIU'y. Lahore. 

I. The Honourable 8. 
8obh. Singh. 

B. S. .ember, Counrll or State, DelhI 

S. S.UlDI'aO Sfop 8hergil 
•. Pror-'H' Teja Singh • 

1. ProfAllO'" Mohan Bmah MAbir 

t. S. Aehhar Singh 

3. S. B. 8. Ujjal Singh 

1. 8. Sant Singh 8ekbun . 

J8ofirdar, 'DP1hi. 
Head or t.be D ...... ' of 
Eapab, IthMla ~ 
~  

Editor, Punj nary.. Lab .... 
formerly Lfloturer at KMIIa 
CoD •• Amrit .• r. 

J .tbedar. Bhri Gurdwara' p,... 
bandhak Committee. Lahore. 

M. L. A., Parliamentary &or.-
tary, Lahore. 

B.-d or te.e'nep.rtlDentel 
Engtildl, :8tkh ~ 0aIIep. 

,', Lahore. . 

Leetum: Kbalaa 
:AmritMl'. 

I. Ciani Gunnukb.8iDlb 11..-- ~  of the .. Akali ", lAb .... 
ar. 

17, Profe.,..Kad ... Gopal8frqJh 

, ',S: S. Tela ftj. 
9. Sard.r B. 8 . .AmoLt.. __ .. _ 

Vice.Ptioripal. Ceatfal 1'raiIdaI 
CoUese, Labore. 

Heed of 'he Depl!l'tmeAt of 
E.nglWl. ~  eon.. 
Auiritaar. 

Principal, Guru Ram D.. 001-
I€'F, Amrjtaar. 

m~ ~  promi,ed in " replJl to unttarred question No. i39 ",kcd fJy 
~  Muhammad A,haT Ali on the20tll November, 19iO. 

-COOLY ~  IN MORADABAD, LUCKNOW UD ALLAHABAD DIVISIONS, 

EAIT INDIAN RAIL W AT. 

'tile tel'lM .1 th& coolie contract. on these three DiviJiolll are emb ~  in ttle 
es e ~ aJr88lUDtl "ntared into by the contr!lctofl with the ~  Indian Railwq. 
TheN contract. ,MVI been obtained from the Adminiatratiou, but tlWr ternll caII1IM 
be conveniently lummarited. The complf'te coatractl are availabl. for ~  ill 
iha olice of the Rail",.y Board. " •. 
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lta.jorm4tion promi.ed in 1'cplyto parts (c) and (d) of '#.G1T,d q1l6.tiotl 
No. 225, pmrt (8) of 8ta1Ted question No. ~ and pa1't (6) of lta1T6d 
q1lestion No. 229 asked by Surdar Sant Smgh on behalf of Sa1'dar 
MangaZ Singh on the 22nd No"ember, 1940. 

GERMAN AND ITALIAN DETENUS IN INDIA AND PUNJAREE DETENUS UNDER 'l'H& 

DEFENCE OF INDIA ACT. 

No. ItS.-(c) 147 on the 22nd November, 1941. 

(d) PUIOM detailled ill tile Punjab.-There i. no sanctioned scale of espmeM_ 
The daily coat of food of better clau pri80nerl worka out. approsimateJy in t.he calle 
of non·meat. ... terJ at Re. ()'7·6 aDd iD the cue of meat eate,. at Re. ()'9-3. The 
coat of diet of other prieonera it ~ s m ely Re. ()'1:6 dail!'. The priaoner. 
caD lupc:ent their diet from outBlde. They are proVlded with approved MW'-
papers, a and writing materiall. Where conditione pennit arrangem8llta are maM 
for gamee, both indoor and outdoor. They are allowed to uee their own cloth .. and 
bedding and if neMIIBry provided with theae article. by Government. They are-
alao provided with bed. and furniture. PrilOnere are permitted to r_ive funds Up' 
to a limited m ~ from relativ81 or friend. to luppl_nt the Rmenit.i81 of life in 
the Jaill. 

Priloner, detained in th..e Dtoli Duerltion Camp.-The rcale of diet. for CIa.. I 
priaonerl it 12 annu per day and that of Clau II priaonera 6 annaa per day _ 
The prilODerl are provided with luitable furniture, clothing, cooking aDd eating 
utensill, _p, neem Itick, hair oil (in the _ of Sikb&), newspaper., boob, and writing 
material I. ~ can 11M their own clothe. and bedding and purchase toilet articlea 
at their own coat. Facilitiea have been provided for outdoor and indoor gamea 
and for gardening. Convict barber. and convict aervant. have been provided u 
a180 wuhenMD. for wuhiDg the priaonerl' clothes. Prisonera are a180 permitted 
to receive fand. up to a limited amount from relativea and friende to lupplem8llt t.he 
amenitiea of life ill the camp. . 

•  J 

MBllBBR8 OJ' TBB CBNTRAL AND PROVINCIAL ~  ~  OK 
IMPRI80nn 81Nea 'I'D WAR BBGAN. . 

No. 'IB.-(a) 42 members of Provincial lAgialature. (up to the .d Nov __ ~ 
~  

,  4 

}»u80NS PROSaeUTaD 08 DETAINED UNDO mB I)BFBNC;E OF INDIA ·AcT Alfn-
BULBS. 

No. !t9.-(a) 4042 peI'IODI (up to the 22nd November, 1940) . 

• 
In/crmation pro"".ed in reply to part (b) of daTTed q1l6ltion No. S59 aM 
eta1T6d q1leltion No. 260 asked by Shaikh Rafiuddin Ahmad Siddiquee 
on tke SSth NOf1ember, 1HO. 

INORBllBNT8 OF PAY OF STAFF WORKING A8 TEMPORARY GUARD8 IN TBJI 

HOWRAH DIVISION OF TO EA8T INDIAN RAIL,vAY. 

No. 159.-(b) (i) (ii) alld (iii). It. il preeumed that the question hU' in view 24 
men who were tranaf.md from other Cat.egoriea to Work 8R temporary guards in the 
Bowrah Divi.ion. Particulara of the appointmentB sanctioned from 1937 onwarda 
have been aecured. ~ statement giving particularl of theee il laid on the table. 

(b) (iv). A. the temporary posta. well'! not on incremental .-al .. , no incrementa 
were admissible other t.han increml'nte to which the employees were eatitled in their 
aubltantive appointmenta. 
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MOTIUNS l ~  ADJOURNMENT . 

.a."USAL OF CENSUS ENUMERATORS IN BIHAR, ORISSA. JOUA STATJI;, CENTRAL 

. PROVINCBS AND UNITED PROVINCES TO BETURN "URDU" oBt'Hnnn" AS 

THB MOTHER 1'ONOUE OF PERSONS. 

111'. Preaident (1'he Honourable Sir Abdur Rahim): I have received 
"DOtice of a motion of adjournment from Maulvi Abdul Ghani. He wishes 
"to disCUB8 a definite matter of urgent public importance of recent occur-
.renee, namely. the refusal of Census Enumerators in Bihar, Orissa, Jara 
State, C. P., and U. P. to return 'Urdu' or 'Hindi' as mother tongue of 
persons so demanding and their insistence to return 'Hindustani' for Urdu 
or Hindi not"'ithsLmding peoples' protests". Is there any objection to 
this motion '! 

ft. KODOarable Sir Bt,iDald lluwell (Home Member): Yes, Sir. I 
objeet to the motion. The motion of which notice is given does not seem 
.to reCer to any specific matter. It appears to relate to a number of 
iBOlated cases oocuriing in four different provinces. and the subject which 
.:tbe Honourable Member wishes to diacUB8 appears to be the conduct of a 
number of individual Enumerators. The actual persons concerned are not 
specified. and we have no definite information on the face of this notice 
.6S to the .matter which the Honourable Member wants to debate. My 
ohjection is on the ground that it is not a specific mRtter. and al80 he does 
... not refer us to any definite recent action of Government which is respon-
sible for the m l ~ which he has nH:!Otioned. In fact. the action 
.alleged would be entirely contrary to all the instructionB issued by the 
Government of India. 

111'. Pruldent (The Honourable Sir Abdur Rahim): The Honourable 
~ embe  says that it is a matter of feoeaf; l ~ b l  be -11M "·given 
the date. Can he give the date? 

Jlaa!vt K1Ihamm'Ml Abda! GbaDi (Tirhut Division: Muhammad"..,) : 
:Sir. I received a telegram on the 15th February complaining that the 
matt,er was referred to the Central Census Authorities, but they did not give 
-:8f,ly reply. F&ilini to reoeive a I'E\PLy' from the Centinl Censua ~ • 
. the l ~l m  Tablighul Islam of Cawllpore have wired to me. 

,  . Dr. Sir 8ahddJD AJtmld (United Provinces Southern" ·Ditmons: 
Muhammadan Rural):' Other Members have also got a similar telegram. 

. 
111'. PreIl_' (The Honourable Sir Ahdur Rahim): As regards the point 

of order raised by the Honourable the Home Member. the Honourable 
Member who wishes to move this motion SR:,\'B that on the 15th February 
an application was made. but no reply WRS received and that. since tnt-n, 
..the Census Authorities have been refusing to recognise Urdu or Hindi. As 
"regards the mot,ion not being definite. under the circumstances I do not 

~  that it was possible for the Honourable Memhers of this. Rouae to 
lllake the matt-er more qefinite than it is in t.he motion. T hOld, the 
motion' is in order. Apart from ,the question of the point of order, is there 
lin, objection to leAve be ~ ~  DOf's the Honourable the Rome 
·Member b ~  to the leRve being ~  

( 315 ) 
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fte Boaourable Sir BeJluld JluWell: Yea, Sir. I object on the 

ground that the notice does not give sufficient information. 

Ill. PnIldeat (The Honourable Sir Abdur ~b m  Apart from ~ e 
point of order, any Honourable Member can object to the leave bemg 
granted, and then I have ~ to see what support the measure find •. 

fte BODOUrabil 81r BqlDI14 JluWeU: I do object ~ the motion. 

Ill. PreIld .. t (The Honourable Sir Abdur Rahim): .As objection baa 
been taken to the leave being grant.ed, will those Memben who are for 
leave being granted rise in their places? 

(After the counting) 

As less than 25 Members have got up. leave is refused. 

ORIBVANCES OF THB HlNDvs IN TBB UNITED PROVINCES WITH RBGARD TO A 
CERTAIN INSTRUCTION GIVEN BY T1IB C&MSUS AUTHORITIES. 

',' , 
\ . ~ 
JIr. Pruldea.t (The Honourable Sir Abdur Rahim): Then, there is 

another motion of adjournment in the name of Bhai Parma Nand. He 
wishes to discuss a definite matter of urgent and imm£'diate public import-
ance, namely, "Home Member's refusal to accept a short notice question 
given by him on the 14th February, 1941, ventilating a serioUB grievance 
of the Hindus in the United Provinces with regard to a certaiil instruction 
giVt'll by the Census Authoritit's". I always understood thnt t hf IIccept-
ance or refusal of a short notice question is in the discretion of the Member' 
concerned. Is there any precedent for moving a motion of adjournment 
becauae a .hort notice question was not accepted? I do not know of &Ill. 
Can the Honourable Member give me any precedent? 

... -.. _ .. (West PuajM»: Maa.MWiammadua): I oalUd ., .. 
any precedent. 

Ill. ~ (The Honourable Sir Abdur Rahim): e ~ I IJlU,t hold 
.... the mGtoion it 01ft of order. 

•  I 

ELECTION OF A MEMBER TO TBB STANDING COXMITTEE FOR 
THE DEPARTMENT OF COMMUNICATIONS. 

lit. !'rId •• , (The HOD0Ut'8ble Sir Abelur Bahim): I haft to lDform 
.. '."mbly that up to 12 NOOIl on Friday, the Uth February, 1961, the 
time fixed for receiving nominations for the election of a Member to the 
StandiDg Committee for the Department of Oommunic.tiODS oDI, one 
DOmination was received. As there i. only one vacancy I declare Mr. 
Govind V. Desbmukh to be duly elected. . .  , 

EDEC7'ION OF MEMBERS TO THE PUBI.IC ACCOUNTS COM. 
. MITTEE. 

Jrr. Preltdent (The Honoumble Sir Abdur Rahim): I have also to inform 
~ Assembly that. ~  to 12 ~  on Friday, the 14th February, 1941, the 
tIme fixed for recelVJng ml ~ s for the Committee on Public Accounts 
only two nominations were received. As the number of candidate. i. 
equal to ~ number of vacancies, I declare Lieut.-ColoD.el M. A. Rahman 
and Pandlt Lakehmi Kanta Maitm to be dulv elected .  . 



• 
THE BERAR LAWS BILL. 

PBESBNTATJON OF THE REPORT OF THE SELECT COMMITTEE. 

fte JIoDOarable Sir Mvbamml4 Z&fru11ah DaD (Law Member): Sir, I 
present the Report of the Select Committee on the Bill to extend certain 
Acta to Berar. 

THE MUSLIM ~  SUCCESSION BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

_a.ab IlckUqu All DIll (Cenw&l Provinoes and Berar: Muham-
madan): Sir, I present the Report of the .Select CoDlDuttee on the .am to 
declare that properties of a Muslim dying intestate and without any heir 
devolve upon the Muslim Community. 

THE INDIAN MERGHANDIBE MARKS (AMENDM.ENT) BILL. 

ft.e Boaovrabl.e Dt"aD Bahadvr Sir A. BlmlllWami Mvdaliar (Member 
for Commerce and Labour): Sir, I move: 
"That thf! Bill furth ... r to amend the law ffinting to fraudulent. maro on mer-

chandiae, as reportt>d hy the Select Committee, be taken into considerat.ion." 

111'. PNIIdem (The Honourable Sir Abdur Rahim): Motion moved: 
"That th.. Bill furthf!r to amend tbe law relating to fraudulent marks on IUI'-

cbaadi.e. al reporh·d by the Select Committee>, be taken into conaideration." 

Dr. Sir Z1&vdcUD AhmAd (United Provinces Southem DiviSIOns: Mu-
hammadan Rural): Sir, I rise to a point of order, and I will refer YOll to 
the Standing Order 44 (1) (a) of the Manual of BUinness and Procedure. It 
says: 

"Thllt the Bill' ~ reported by the Seled Committee be taken into considera-
tion: Provided thllt amy member of the AlBeI1lbly may object to ita being 110 tabD 
into ~ e  if R copy of the report. has not been made available for the \lJI8 of 
mem e ~ for II('ven days, lind such objection shall prevail, unless tbe President, in th. 
exerdse of hiB power to IUllpend tbill ltauding order. allows tbe report to be taken 
into ronaideration." 

In the present CBse, I would like to mention that the report of th€' 
Select Committee was presented on Tuesday laRt, and seven days ca.nnot 
expire on Monday. Therefore, the earliest time, when it CRn be taken int.o 
consideration, is Tuesday, the 17th. Therefcn, this motion r.an be taken 
up only on the 18th, and not today. Had the question been of nn urgent 
nature. I would not hnve raised any objeetion. 

Mr. Pruldellt (The Honourable Sir Abdur Rahim): Has it mnde nn.v 
practical diBerence? The Chiar will then hear the reason which the Com-
merce Member may give. 

Dr. Sir Zl&udcUD Ahmad: Whenever a Bill comes before the House. it 
is efPeoted that we will be able to consult ~ me of the persons who are. 
experts. 

( 317 ) 
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Ill. Pnalden' (The Honourable Sir Abdur Rahim): The Chair simply 
wanted to know if it has caUSed any inconvenience. 'fhe Honourable 
Member is perfectly entitled to take objeotion under Standing Order No. 
44. The Chair simply wanted to know whether it haa caused any practioal 
inconvenience. 

Dr. Sir Zlauddlll .Ahmad: I am answering thiS"quest6on. The Standing 
()rder says that the report should be made available for the use of Mem-
bers for seven days. My point is that we should be given '(ull time to eon-
ilult some experts on this question. and we have not been allowed thie 
period of time. 

'file JIoIMnIrabl. »tWaD Babadu 81r A. Bamanaml. .....,: It Ss 
perfectly true that this motion is a day too soon. But I venture to invoke 
c;6be discretion of the Chair in allowing me to proceed with this Bill. 
Dr. Sir IiMddbl Ahmad: What ~s the urgency? 

Kr. PnIlcI8Dl. (The Honourable Sir Abdur Rahim): Why do you want. 
me to waive the requirement of the Standing Order? 

Sir Jlnhamm'" Yamin Daa (Agra Division: Muhammadan Rural): The 
rules should not be broken. 

'l"Ile Boaourable Dlwan Babadu Sir A. Bamuwaml JludaUar: In the 
first· place. I should like to point out thAt no notice of amendments hR9 80 
far heen given. and even if I proceed with this Bill tomorrow. no notice of. 
amendment8 hereafter will be valid. In the second plMe. I shall repeat 
what I said on the last occasion that I am required elsewhere and it ill "ith 
the greatest difficulty. if the House will allow me to say 80, I am able to 
fit 'n legislative business that I have in this Rouse with the work that I 
am concemed with elsewhere of which t,he House is fullY "f'ized. That iB 
the only reason why. instesd of proceeding with it tomon-ow. I have ven-
tured to take it up today. particularly as I see there are no amendments at 
all to this Bill. 

Kr. Pnli4eDl (The Honourable Sir Abdur Rahim): The re&SOD why it 
haB been moved a day too early according to Standinlt' Ordpr « SB penonal. 
-that the Honourable Member is pre-occupied with other Govemment 
business, and, therefore. he wanta to move this motion today and not wait 
till tomorrow. The Chair would like to know if there is any objection on 
the parte of. the Members generally to the Standing Order be ~ waived. 

Some BoDoarabl. Jlemberl: No, no. 

lIr. ~  (The Honourable Sir Abdur Rahim): There seems to be 
no such objection. and I, therefore, diBpense with the requirement of the 
Standing Order. The motion may be moved. 

'l.'he question is: 

.. That thl' 'Rill fllrthl'r tt) nmf'1'1c1 thp low relating to fraudulent marb au. mer-
daanclile, .. reported by the 8t>lect Committee, be taken into conlideratiOD. II 

The motion WBB adopted. 
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lIr. PnIldeJlt (The Honourable Sir Abdtir Rahim): The question is: 

.. That clnule 2 stand part of the Bill." 

1Ir. I. D. Boyle (Bombay: European): Sir, I wish to ask 3 question 
-with regurd to clause 2 (a) (I-A.). Here the defiD'ition is different to the 
-definit,ion in the Trade Murks Act which was passed last Bession. I under-
stand that there i15 a good reason for having omitted certain words which 
occurred at the end of the definition in the Trade Marks Act of 1940 atl it 
was passed. But as it seems, on the face of it, inconvenient to have two 
-different definitions, I should like to ask Govemment whether thtlY can 
explain the reason why the words at the end of the definition which appear 
in the Trade Marks Act have not been included here? 

'l'be lIoDOar&ble DtwlD .&hadar Sir A. BImUwaml Ku4&l1ar: I had 
better read the definition in the Trade Marks Act: 

.. 'Trad(' Mark' means R mark-ulled or ~  to be uaed in relation to goode 
.1or the pnrpoBe of indi,rating or 110 as to ~ e & connect.ion in t.be _!'Ie of trac1e 
bet,wel'n the ~ ana 80mI' penon baving the right, either &I proprietor or .. 
registf'red ~  to ~  the mark wh('ther with 01' without any indication of the iden-

~  of that pE'raon." 

These last words "whether with or without any indication of the 
identlity of that person" have been omitted in the present df"finition of 
"'Trade Marks". They have been omitted because, under the Indian 
Merchandise Marks Act, fraudulent use ill going to be penalised. If there 
is no indication of the identity of the persont it will not be possibltl to 
proceed against him. 

1Ir. Prllldent (The Honourable Sir Abdur Rahim): The question is: 

... That c1aulle 2 ~ ll  part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. PreIldent (The Honourable Sir Abdur Rahim): The question is: 

"That danae 3 .tand part of the Bill. II 

Mr. I. D. Boyle: Sir, I am sorry the motion for consideration of the 
Teport of the Select Committee was put to the HO\l&e before I realised ~  

it bad been finished. Otherwise, I should have raised these points in my 
l!ipeech at thl' heg-inning. In section 4 of the lndiml Merchandise Marks 
Act, whioh is sought to be amended by clause 8 of the present Bill, there 
is a provision which prevents a "trade description which denotes or 
implies that there are contained in any goods to which it is applied more 
yards, feet or inches than there are contained tI.crein standard yards, 
1ltHndard feet or standard inches". I should like to) enquire from the Gov-
erllment the reason wh:,' n similar provision ill not mr.de here .for preventing 
trone· dE:'RCriptioll whieh implieR t.hRt there are contllined in thostl goods 
mOM pounds, ounces, grammes or grains than there ore contained therein 
standard pounds, ounces, grammes or grains. That is to say the l'resunt 
Bill covers a false descript.ion of length, hut it appears not to cover a false 
description of weight. I om sure there is an answer, but I should like to 
know what it, is. 

02 
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!'1M Boaoarable Dlwaa Balaaclar SIr A, Bamuwaml XudaUar: Sir, iB 
the originsl Act. "Trade description" is e ~ as follo\",.: 

.. 'Trade deaeriplioll' means any dHCriptioll, IItatemt-nt. 01' other indit'ation, direct 
01' indirect: 

Cal u to the number, quantity. measure, gauge or weiJht of any goods," 
Therefore. I submit. there is no necess.ity to repeat about weight and iDa 

the amended Bill the only thing that has to be stated is length. 

Kr. 1. D. Boyle: What about "ID£,IISUre"? If length it' covered by 
tbe word 'measure', then 'what is the point of ha\'ing a deR!'ription of' 

\ 
"length'? , 

'l'Jle Hoaouabll Di1r&Jl Bahaclur Sir A. B.a.m.uwaml ~  I am Dot 
sure that measure covers length. Probahly it coven only quantity. Qnd' 
. that is at Je8&t how I understood it. 

lIr ..... 4e1lt (The Honourable Sir Abdur Rahim): Would· the-
Honourable em~  like to consider this later on. 

'1'Jle Honourable DhraD Bahadur Sir A. Bamuwaml Ka4aUar: There i. 
no need to consider ,t, Sir. • 

lIr. Pn8Ic1eDt (The Honourable Sir Abdur Rahim): The qUNt.ion ,.: 
"That clanlle :s "tand I'lIrt of tht-Rill." 
The motion was adopted: 

Clause 8 was added to thp Bill. 

Clauses 4. 5. 6. 7. 8. 9. 10, 11 Rlld 12 were added to the Bill. 

Clause 13 Will! added to the Bill. 

Clause 1 was added to the Bill. 

Tht' Title And the Prt'arnhle were added to the Bill 0 

fte Bonoarable Dlwan Ba.hadur SIr A. Bamuwamt KadaUar: Sir, T 
move: 

.. That the Bill. aa ",porte,1 l.y thl' el ~  C<>mmittf'e, be paNlf'd." 

Kr. Pre8klea\ (The Honourable Sir AhdurRohim): Motion moved: 

"That the Bill, ... reponed by the Select Committee. be paaedo" 

lIr. 1. D. Boyle: Sir, T want to make one brief remark. This Bill, 
whe,n it is flassed, will round off the legislation that we started laat &88ion 
when we passed the amendment to the Trade Marks Acto I 8m sure the 
House will agree with me that thil'! wilt not really entirely complete the 
issue. Honourable Members will remember that in passing thifl Bill we 
aTe making amendments not only to the Merchnndist' Marks Act but to 
certain clauses of the Indinn Pensl Codt' and certain sections of the Sea 
Customs Act. They nre very considerable changes and though the Bills 
that we pasSled 1ARt Res!lion nnci thil'l one are ver\' useful measures, certain 
chllngps have come to tigbt which should be ~ s e e  bv Government 
ilIJd, jf necessary, R fresh Bill hrought. Wf' hav(' introollce°cl. for instance, 
to give one example. the use of 1\ registerE'd trRdE' mark. We want to 
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Encourage the USe of a registered trade mark, "Dd there are certain 
provisions of the Indian PennI Code which ,will have to be altered. Those 
who have practiclil experience of having to go to law to prove the use of a 
false trade mQrk or a false trade description know the considerable diffi-
..cui ties that exist. There ure certain changes in the Indian Penal Code 
which ought now to be made in order to enable the proprietor or the user 
-of 6 registered trade mllrk to have speedy nnd easy recourse to law by 
merely producing It certificate of registration. I give that as an example 
'of something that has Ilrisen as Il result of the flasHing of the Trade Marks 
Act ond of this pnrticu11lr Bill now; and I do ask Government that when 
they have passed this which is a very valuable addition to the legislation 
-on thl' slIbj(>c:t the\' will Ilot ('onsider thnt the wh,.,l(' job is now over hut 
thot. e~  will look at l~ whole CJuetiltion and in the l ~b  of the Bi11s' 
plIssf'(1 S(>t· whut furthl'I' amE'll(hnents lire IlecesFmry. 

The Honourable Dtw&n Bahadur Sir A. Bamaswam.i Kud.&llar: Sir, I 
-am Rllre the House is grateful to the Honourable Memher for pointing out 
the importancE' of thiR piece of legislation which is jutlt being adoflted by 
this l~  This, with th(' 'I'rnife ~  Act, which WAS ~~e l in thl' 
last Session, covers a scheme which has heen long in contemplation, 8S I 
.aid when T introdncE'd these two Bills, and the trading and commercial 

mm ~  mllv rest Ilssurf'd that thf' position, which will result from the 
enactment of these two laws, will he very mu('h better to them than wbat 
it hilS heen for o\"'er flv!' or six decades. 

The Mf'rchnndise Marks Amendment, Bill, which is going to be passed 
by this House, coYers, as m~ HonourahlE' friend stated, certain amend-
ments to t,he Tndian PennI Code. With reference to the point that my 
Honourable friend made that, once Il person getR n rig-ht to a I'tl/listered 
trade mark, it ought to he sufficient in Jiny final proceedings to show that 
he ~ that right .-thaf right. liS m~  Honourahle frienif is Aware, will ensure 
to him if the trnif(> mArk h/l;; been e~s e e  /lnd II period of Hme has 
el ~e  thl'renfter. And my Honourable frielld may he cl>rt,nin that before 
thnt period elllpseR for nil.\" inoividual proprietor of a e s e e~ tTnde mark, 
whatever amendments Are necessitated in the Tndian Penal Code will be 
tnken into considerntioll hy Government flnd proposals plnced before this 
House or its successor for thAt purpose. But that period is a fsirly long 
period. We have .vet to come to the stnge when l ~ have to he 
made for the registration of trllde marks nnd, thereafter, a time bas to 
el"pse when the proprietary intel'eRt in that trade mllrk \\;U be absolute so 
tar AI'1 t.hat individual proprietor is concerned. 

I do not propoRe to sleep over these Bills fiB having been the last effort 
~  T cnn possibly mnke in the promotion of the interests of those engaged 
~ trade lind com.meree ~ legitimately protecting them against variollR 

l ~  of IJnRllthorlRecl lind lllE'gnl encroachments on their rights and 
prlVllpA'eR. And my 'Ron'oumble friend may be certain that the spirit 
which has nDimnh'd (tovernment in placing these two Bills bE'fore the 
,Rouse will still continne to animAte them in safeguarding the legitimate 
interests of the commE'rcial community. Sir, I take thiR O<lcasion also to 
invite the nt.tention of the commercial mm ~y to the irnportrmcE' of 
these two measures and. the necesRity, in their own interest of their taking 
full advantage of the fncilitiE'R that have after all been provided by the 
~e sl e for safeguarding their legitimate interests. . 
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III. PnIldeat (The Honourable Sir Abdur Rahim): The que.tion is: 
co That the Bill, :II ~ l  by t\lt' Select Committee, b ... paned." 

The motion was adopted. 

THE INSUR.ANCE (AMENDMENT) BILL. 

ft •. Baaoan.bl. Dlwt!l Bahadur Sir A. J&amuwam1J1ud&Uar (Member 
for Commerce and Labour): Sir, I move: 

.. That the> Bill furthe>r to am(>nd the Illl'uran<'e Ad. 1938. be re1erre.d to a Select 
Committee, oonaiating of Mr. H. A. Satha.r H. Ellllak Sait. Midli Ghiaauddin. 
Mr. Akhil Chandra Datta, Paodit Lakabmi Kant.. Maitra, Mr. T. ChapDWl·Mortimer .. 
Sir Cowaaji Jehangir, Seth SlUldarJal Daga. Mr. J. H. Thoma •• and the. Mover, wit.h 
~ to "'port on or before th, 6th March. 1941. and that tu number of 
_.... whOlltl preeence shall be IlAlCrlBlU'v 10 coJUlllt ute D meehnp; of tilt' Commltt. 
~  be five." . 

Sir, tbis mea8ure looks portentioUR with 70 Hud odd clRuses. but I ElhalL 
briefly explain that most of thOSt' dauBes relate to amendments wbicb have 
been necessitated in the actual working of the provisions of the Act which-
Wall passed 80 recently 8S 1938 by thiR House. The comprehQnsive insur-
anee legislation WIIS for thE' first time unliertllken by (ion'mment in that 
year, and it is no wonder that. in the actual working of this new legi8latiOD., 
certain defects have been diseovered. speeia:h· 3" we hO"t? had the-
c!dvRntage of un expert hnving been appointed n!l Superintendent of 
Insurance, after the law wss passed. MaD" of the clauses of the Bill 
refer. therefore, 8S thE' notes <'II the clause" indicnte, to such clt'ft'ifts 8S 
haVE' cnmt' to l ~  in th(-administration of the Act. I mav sav that OD 
thi!l BiIJ al"o ('TOvernment have taken the coul'Se which was taken with 
reference to thE' two previous measure!': to which I adverted a few minute. 
~  a course which hal' commended itself to commercial opinion. Before-
this Bill was drafted. Government convened R ('onference of ,,11 the insur-
an('e interests in the country and placed before them draft proposals of 
their own. They also p1aced befort' t.bt' conference proposals whicb bacl 
come to the· department from time to time from varioUB life insurance 
comYJanies and 888OCiations. These prop<>&&lfl were CODBidered at the 
oonferenep. which lasted for two whole days and in whicb I and tbe Secretnry 
of the department and tbe Superintendent of Insurance had the privilege· 
of ~ part. The discuwon at· that l'9und table conference was extra-
ordinaril.v helpful to me personally. lmlike otber discusaions at other rouncl 
tahle conferences perhaps; and it i. in the light of tboae di8Cuflsions with 
thp knowledge that we had befOft' us tht' considered vieWl of the ~ e  

affected tbat these proposals were drafted. Some of these proposals. as 
I said. emanated from tbe Superintendent of Insurance. They were· 
f>ubjectt'in to carf!'fu) RtllnY nnn ('riticiRm hy thl> intf'Tp-flts concerned to whom 
thE'Y had bE'en circulRted belon,hand. Rom£' of theRe proposals f'mnnRted 
from the interests coneemed.-the insurance companies. young nnd old, 
established find otherwi"f'; and thev in their tllrn hRve been considered by 
thE' expertR in the department and' have al80 bE'en further reviewed by tbe 
Govemment of India. I do not mean to Sl1ggest that the lut word hu· 
been reached in the proposals whi('h have bt'eil put forth in the Bill. TndE'ed 
it. CRnnot ~s bly be so. My very reque8t that this Bill may go to Select 
Committee is p'roof positive that there is room for ful'ther oonsiderRtion 
and I am prepared to con8idf'r any prop0A81f1 ~  may be> .dvBnt'ed b7l' 
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any, member of the Select Committee. But I am making these observa-
tions particularly with reference to a motion for circulation which ha& 
just been handed to me by one of the b~e Members. In a case 
like this. where Government has taken every· precllution before drafting 
its proposals to consider the interests concerned. if even in such a case-
we have to be met with a motion for circulation, then all that I can sav 
is that it is not worth the while of Government to take all this care and 
troUble of considering nnd consulting the interests concerned before ever 
drafting this piece of legislation. I would therefore appeal-aparl from 
any technical objections which I might (',onBider it advisable to take at 
a later stage when the motion is actually made-to the Honourable Member 
to consider t.he fact that we have taken every possible step to have enlight-
ened views on this subject before we have drafted the ·legislation now for 
consideration before the House. 

Sir, on the merits of the Bill, as I said most of these amendments arer: 
2 N not capable of coming under any single principle except one of 
1 OOy administrat.ive convenience on the one hand and of easing the 
position of insurance companies on the other; and therefore at this stage 
I think it would not bf" doing 11 service to go iuto the details of the various. 
proposals. There are a few. however, to which I may draw attention. 
One of the sections i. the Bill prevented the age of the insured to be 
proved after n certain time. It was considered that this would be a 
hardship. and therefore provision is made for relaxation of that p8rticu:ar 
condition. The election of policyholders' directori under the existing ~ 

vision IEdt much to be desired; and a clarification of the qualifications of 
policyholders' dire('tors nnd of the eleC"tors was also required and provision 
has been made. 
The principle of Il guaranteed surrender value to whole time policies 

has been extended and provision has been made whereby the guanmteecl 
surrender value may be shown in the prospectus. 

A legal difficuity which prevented defining which of the particular 
transactions of an insurer is to be considered 88 transacted in British India. 
or in India as a whole, as the case may be, is attempted to be removed. 

The provision for e ~ under clause 116 which by the last amend-
ing Bill. I had the iJri\"iit'ge of introducing. with l't:'g!1rI1 to life insurance 
policies, has now been extended to provident societies also 80 far as Indian 
States are concerned. 

There is a clause which gives power under section 47 of the Act whereby 
1\ limited timt' i" givt'n for the deposit into ("Ollrt of claims under life 
insurance maturities and tbe procedure has been further simplified in 
accordance with the wishes of the life insurance companies. 

There is a clause relating to the levy of fees from agents at a higher 
rate Rnd that has been necessitated by the growing expenditure of thf' 
department of insuranc8--an expenditure which is justified by the demands 
ronde on that department and for the need for expeditious dealing with 
the various applications that are received from life insuranee companies: 
themselves and from agents. 

There i. a section in the last Act which provides that II persOn woo had 
suffered Cl'rtain terms of imprisonment is prevented from acting 8S an 
agent. We have had representations from various persons who .had ~ 
8S agent.s in th6 paRt who felt that there must· bt' n /O('UII pl'lllfrnflnr In 
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this matter, that after a lapse of a certain time it should be open for the 
agent to come into the' field again 'and oller himse11 as 8D&fIeIl1i. Considera-
tion has been given to theae representations and the Bill provide. that 
after a period, a former agent may be restored into tbe practice of his 
regular profession. 

Sir, I mOve that this Bill be referred to a Select Committee 8S composed 
in my motion. 

Mr. PreII4em (The Honourable Sir Abdur Rahim): l(otion moved: 

.. That the Bill further to amend the Iuurance Act. 1938, be re'lerred to a Select 
Commitke, ~ of Mr. H. A. &thar H. Euak Bait Miau Ghi .. ~  

lIr. Akhil Chandl"Jo. Datta, Pandit Lak.bmi Kanta Maitra, Mr. T. m l ~  
~  Jebangtr, Seth Sundarlal Daga. Mr. J. B. Thomu, and tJi. Mover, WIth 
~ to report on or before the 6C.h March, 1941. and that the number of 

'''--lien whoM presence aball be neceaaary to conatitute a meeting of the Committe 
.hall be five." 

The Chair has received just uow a notice of an amendment. which 
Dr. ~ e  wishes to move, to this llIotion. The Ohair understands 
that notice was 0uly received today a.nd it has not been circu:ated to all 
the melUber&. 

Dr. P .•. Beertea (Calcutta Suhurhs: ~lll mm  Urhan): It 
has been circulated to the Honournble the Commerce Member. 

Ill. President (The Honourable Sir Abdur Rahim): That is atl. The 
Chair does not know if any objection is taken Is therp no objeC'tinn to 
this motion being taken up? 

BODOarable Members: No. 

Irr. Pnlident (The Honourable Sir Abdur Rahim): Yery "-ell. Thfl 
Chair will waive the necessity for two ~ s  notice. . 

Dr. P ........... : Sir, I move: 
.. ~ the nill be rin-ulatt'n fOT tht' pur!'ORI or el ~ opinion thereon before 

the 31Ft .luly. 1941." 

Mr. Prtll4eat (The Honourable Sir Abdnr Rahim): The HoIHlurahle 
M.,mher need not make n "'peech now. Thel"(> will be a debate· on hoth 
the motions. Amendment moved: 

• "That. the BiU be circulated for tbe pG1"pOIe of eliciting opinion thereon before 
1he 31st July, 1941." 

Dr. P ••• Baaerjea: Rir. the Honollrahle the COJlUllt!rCe Member 110iutecl 
()ut to us that before this Bill was published in the Gazette be had  had 
discussions with the commercial communitv and the interest. conl'emed. 
That i.s true. He did consult 80me insurance companies, at a conference, 
1lnd VIews were exchanged. The proposals made by the Superintendent 
of Jnsu;ance were placed before the repreRentat-ivefl of these insurance 
(·ompames. and the,v al80 made their own proposals. But 80 far &8 I have 
b,.t>n aJ,J; to srother. thpre waR no l!'eneraJ ~eeme  as ~ th .. final shnpe 
of. the Bill. The final shape of the Bill was not placed before the insurance 
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';companies or any of their representatives, and this Bill was published 
<only three days ago. I have received a telegram from the young companies 
alllOOiation, suggesting that the Bill be circulated: They have had no 
time to study this measure-which is a complicated measure-and consists 
. of 70 clauses. We passed the Insurance Bill only three years ago, and 
~e e  within this very short time many difficulties have arisen, as has 
been pointed out by the Honourable the Commerce Member. It is desir-
able that before we enl\Ct further legislation we should know what exactly 
are the views of the insurance ·companies and also of those who 8l'e insured 
-as well 88 of the general public. It is not'merely the insurance companies 
that havt' an interest in this matter. It is the persons who are insured 
who have sn interest: and the general public also have an interest as to 
the progress of Indian insUl'Bnce. I, therefore, suggest that the Honourable 
the Commerce Member will not object to my motion because it is very 
neces8llry that such B complicated measure should be ve<ry carefuny 
scrutinise.d bv all the intt'rests concerned. Further, this House should 
be given ample opportunit\· to study this measure. It cannot be said 
that in the course of three or four days. a Bill containing seventy clauses 
-(lan he mast.el'f'd \1\' nn\' Honournble Mpmber in this Honse. T would, 
therefore. suggest to the Honourable the Commerce Member that he 
should nc('ept my Illotion. 

Pandit L&1aIhml Kant. IIaltra (Presidency Division: Non-Muham-
madan Hurul): )'1r. President, Sir I rise to support the motion for cu'-
~l ll  moved hy lOy mend, Dr. Banerjea. Sir, the reasons advaneed 
by hir'l I1re perft'ctl,v cogent. and I am sure the.y will weigh with the 
Honourublt' the Commeree Member. Reading the Statement of Objf;!cts, 
and Heasons one would find that the Honourable the ).1over himself 
ha" declnled in the clearest possible term/:; that this amending Bill has 
.become nect'l'lsarv in order to remove flaws in administrlltive difficulties 
which Lave come to light during the 18 months for which the Act has 
he",n 111 uperation and also some other matters in respect of which further 
provif'ioll i,;. ,'Ollsidered de8irable. J think, Sir. this ver}' statement will 
-eonVlD('(' this House of the importance of giving more cure. met.iculous 
<:are, jf 1 may ~  so, to the provisions of this highly technicnl Hill. 
Mv Honouruble friend, the ComUltlrCe Member, has said that he has 
.co'Dsulled the commercial opinion. that be met the leaders or l'epre-
~ b es of insurance businesf:l at u conference of two days' sitting, and 
that he has been able to settle its details. Sir, I must express my 
.gratitude to the Honourable Member for taking the interests concerned 
into bill (!onfidence in this matter, but one cannot ignore the importance 
·of further exploration in this respect. No dOllbt, m.y friend is aware 
that three years ago when this Insurance Bill was enacted into law, ~ 
good <;leu I of exploratory work hRd to be done bv the then Law Member. 
A special officer specially trained in insurance law and insumnce practice 
had to be appointed before proposals were formulated, leading insurance 
interesU! were invited to meet. not ill one conference, but' at several 
·conferences, then public opinion WBS elicited and the Bill was drafted on 
the recommendations made after consultation with the leaders of insurance 
·?ompanies. 6nd, lastly, a motion was made in this House' for referring 
It to a Select Committee. This is all fresh in our minds, because it is 
only three years' old business. In spite of j;hat great care, in spite (If 
that· thoroughness, what do we find today? 
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In three years' time three amending Bills had to be bl'Qught forward. 
two of them had already been pa&sed to set right the defects or deficiencies. 
which either escaped the notice of this House or escaped the attention of 
the It;gal advisers of the Government of India. That is a fact which 
cannot be gainsaid. I believe last year we obliged my HOIlourable friend. 
Sir Ramaswamy Mudaliar. by pasaing an amendment to the Iusurunce Dill 
in fifteen minutes' time. Tod8.\' also we have obliged him by passing the 
Merchandise Marks Bill b~  suspending the Standing ~  8, on personal 
grounds, in leas thau seven and half minutes. I had m" eyes fixed on. 
the clock. I do not think, Sir, that he would expet't us even on a 
highly teehnical measure like this, to oblige him b~  agreeing to this 
Select Committee motion in fift.een minutes' time. Sir, this is a highly 
teci,iwoal measure; it. took the Government of India full one Se9sion 
Of the l"'g!slntive ~ mb y to paRS this Bill. I.et him not forget it. 
kt my friend al80 remember that the Select Committee had to go into 
all these details for nearlv a month ahead of the Session; then numerous 
~ meetings bad to be' called; the sponsor of the Rill had to meet Lhp 

leaders of the political parties in their party rooms and discuss details 
with them, and after It full one Ression's labour. thE' Bill which then 

~ e  to ~ml ~  thE' ncmf' of wi!;dom. WII!! embodied into law. and 
~~ in Ietlii dum threC' ,'eltl'R' time Wf' have hnd to deRI with three nmending 
Bills. So I woWd heg of the Honourable Member in charge not. to. 
advance an\' ground of personal connnience or incon\'enif'nC'e. I would 
alse. beg of him to consider the situation in which the whole insurance" 
business is placed on aecount of thE' great European war. He knows 
~ e y well that only the other day he passed II Bill granting BOme conces-
sion!> to infant Rtruggling compnnies. for which the insurance world would 
be grateful to him. There have been several additions of feathers to 
his cap including t.he onE' just now. I..et not hill greed grow more and 
more. We will gratify his greed. but T would l~  beg of him to give 
us 8 little more time to think out the matter in all itB bearings. Let him 
not feel that because he managed to CBn together some representat.ives 
of the insurance business :lnd met them for 48 houn,-J do not know if 
they had a non-stop meeting for 48 hour.,-let him not think that because 
he had done all that. he hall exhausted all possibilities of omission and 
commiBBion of errors in futur(>. and that he would not have to rush to ~ 

again with another amending' Bill. It is not a case for him to be sensi-
tive. 

If we mave this motion for circulation. it is simply because we feel 
that in the present state of uneasiness thet hes been created in the inaur-
ance world a& a result of the abnormal international oonditiotl8 it i. 
desirable that this me ~ Bill should be so shaped. so framed, as to 
eliminate, a& far as it lief: in our power, all possibilities of doubts and of 
omisSions. As my friend, Dr. Banerjee, pointed out, it fa not a cue 
of purely insurance companiel!. So man" millions of people have insured 
their lives in insuraDCe companies, that the failure of one insurance com-
pany means not only unt.old hardships to the numerous policybolders 
hut also 11 tremendous Ret-hnck to the progresl in insurance business. 
Let my friend, the Honournhle ME'mbf.'T in ('hnrge, not forget it. What 
is going to be lost if this BiD is circulated fM public opinion? Does hI' 
contend that hy the conference be beld he coulc\ reach all c18811e9 of 
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people who are interested in insurance business? r think not. Speak-
ing for ourselveb as legislators. I think e ~  few of us know what trans-
pLred at that conference, what particular interests' or what particular 
people were NIoIl"d upon to tender their adyi<.>1: on this hi!;lh1.v technical 
piece of legislation. If this measure is circulated for public opinion, alr 
m!lnner of insurance companies, big, small, struggling, will be enablecf 
to huve their say in the matter. and then, on the basis of their views; 
we enn re-lmldel this Bill !lnri bring it before the LegiRlative Assembly 
for final sanction and approval. But unless all that is done, ~  want to' 
t.ell mv friend, Ril' RRmll!'1Walm \fudnlillr. that he would not be reall" 
doing ~  service to the info:uri>.nce world in India by mp-rely trying to· 
rush through this 'Bill in the way in ... "hich he proposes to do. I am sure, 
high I." amiable and honourable. and accommodating gentleman thf.t he 1'1, 
he will not think that in making this request to him, we are asking to<>. 
much of him, 

. We have no personal interest in the matter, but our experience of the· 
one long Session which we had to devote to the Insurance Bill hilS brought 
home to UB what a tough job it is to hove to handle the proviBions of the-
insurance low. I feel that my Honourable friend will be doing very 
scant justice to the Bill itself and to liS when he asks the House to go-
into 8 Select Committee at once and report on it by the 5th MRrch. But 
wh" is this hurrv? Is it B war measure? Is it necessarv for the effective' 
prosecution of the war? You can win victories here. ~  can win all 
manner of desert victories when there is no Opposition, but as the Bill 
concerns the insurance business of my countr,\' which was given a great 
impetus and fillip b~  the Act of 1938. I would beg of you to consider-
the matter and see whether or not vou can allow the whole Indian insur-
ance world II fuller Rnd freer 8COp'e to express itself on the legislative· 
proposals which you have placed hefore this ~  Do you seriously 
think that in the midst Qf a busy Budget Session when the Railway 
Budget is going to be placed before this House day after tomolTOW and' 
the rest of the month vdll he occupied by the voting on demands for' 
grants. and when the General ~e  is ~ to be placed before us 
on the 28th instant, and the disposal of which will take up' 
another fortnight-do ."ou menn to sn.'· that during this period' 
,we shall have time at, Ollr disposal to go into details of this 
Bill? We have to consult people who are in the know :If 
these things. Wf.' arp not supposed to know how these provisions are-
actually w()I'ked. We havE" to seek ndvice. WE" have to take suggestions 
from people; wherf.' ifl the timf.' for it? So, 1t is not from a desire to-
E"mbarlRS8 or impede m~  Honourable friend that thill motion for circula-
tion i" moved. My Hononrnble frjpno showed cooRioE"rR-ble mng'Tlanimity 
when hE' did not oppose the motion for circulatioTl ~  it did not 

m l~  i\-ith the ~  provi"ionfl of the ~ Orders. and we are also 
~ e l to the Chair for allowin,! that motion to be moved. Having 
taken that graceful stand, may we now request him not to press his 
motion for l\ SelE"('t Committee herE" and now And compel us t.o go 
through the fBl'l'e of Ilome s ~ after the ullual hours and perhaps on 
!lOme Saturdays and Sundays and somehow ~e  up a rf'portt,o he .placed' 
bdot'(, t,hc House b." the 5th Murch? ThE" Bill will be hurried through !\nd 
placed to the StAtut.e-hook, That won't enhrmce the reputation of my 
Honourable friend; that ma:v defeAt the ver.v object for which he wants 
this Rill to he eMcted into law. After all. the insurance world wants 
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to be assured that ·the HonoUroble the Commerce Member is doing all 
that he can to remedy the defects which had escaped the vigilance and 
; attention of his predecessor who brought in the amending Bill of 1988. 
These are some of the cOllsiderations which I hope wiU weigh with my 
Honourable friend. We know that if Wt! press this ciroulation motion to a 
-division we cannot carry, we ~ powerless. but. after all, it is a cOIDDler-
cia! measure and the commercial men look up t{) him for the development 
of mm~ e and industl;· in this count.r\,. ~e e ele  if my Honour-
~ble friend thinks that he must drive on his steam-roller "over our wishes, 
he is quite welcome. He may win 8 victory, but thl\t wO\1,ld be.a futile 
victory, a victory none too worthy, none too glorious . 

• 
~  JIr. T. Ohapman-JIorUmer (Hengul: Europtlan): My Honourable. 

~e  the Commerce }lember, hilS told us thut the Bill now before the 
·'House has two main objects. The first of these objeets is to l'emove 
certain 6aws that have come to light. Ilod these flaws lire mostly of n 
. technical or drnfting nuture. The second object is to oojU);t udministl'lltive 
.difficulties that have also come to light during the last eighteen months or 
so. There is, therefore, no need for mc to make uny long or detlliled 
comment on the Bill at this stage. At the same timc, we haw Ilccepted Il 
short and incorreetly given notice for cir(;ulutioll. \\'e did 80 I1nd agreed 
to that being allowed for discussioll now. becuulOe we felt thut there might 
be some people who would hold feelings as strong liS those just expl'essed 
by my Honourable friend froUi Bengul. I feel thut he is under n misappre-
hension. Though this Bill lpoks u vcr." formidubltl documeIlt, it in fact, 
is very much less Mrmidnble than it secms to he. ~  Honourable fJ"it!nd 
has suggested also that great cure IihOllid be tnken in draTting a Bill of 
this kind. lind he suggested by ilHpliclli ion thnt sueh cure hud not per-
haps been given. 1 think he is llll ~  II (·onlplcte misapprehension. H", 
has also, I think, done less than ju .. tice to t.ne very !,'Teat work whicb 
Sir Nl'ipendrn Xath SirC'sr did und which this Hou!';e nlso did when the 
original measure was s l~  il. Hl::l7 I1nd l~  1t is [0 trihutl' to the work 
then done and to the great care taken-My Honourable friend bas himself 
.reminded us of the great care that was taken-it is a tribute to that work 
that there is not so much, but so little to do at this stage. 

'l'hoee . who have eumined thU;, Bill wiJ] see, and must already have 
teen, that in nearly every one of itli 71 clauses there is not even one to 
which anyone is likely to raise any point. of principle whatsoever. As 
the House ~ becm informed, there WflS u conferem'e, convened bv the 
Honourable the Commerce Member, of insurance interests. 1 understand 
that that was a conference which grew from quite sUlall numbers to some-
hbing that wos quite formidable and that Government reAlly had .not con-
templated Rnything like such R det.uiled diRcusRion and the large repre-
sentation which took place at that time 'fhnt e~ did 1;0 was very much 

e~ e  b.v all infmranCf' interests, great and emaIl. nnd I Illn !;ure, 
that" AS thf' ~ l ls s ill Select Committef!.-und Inter again in this 
House.--8s these discu8sionR proM\ed. my Honourable colleAgue from 
Bengal will feel rather difterently than he has just expressed. We all, 1 
think, realiRe the tremendoush' heavy burden that falls on the Honourable 
the Commerce Member in Bny ~e  Session. ThAt burd(>n has been 
greatly increased by the conditionA flriAing out of ~ war, tlnd I am sure 
tliat all of liS very sincerely sympathise ,,;thbim even when he tries, as 
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has been aUegoo, to rush thiugt; through the House and appl.v a sort of 
steam-roUer-method in getting his lJusines& done! 'We in this Group 
agreed to waive and the House agreed to waive the Standing Order when 
my Honourable colleague of the Muslim League Party raised his point of 
order . 

pro au ZiaudcUn Ahmad (United hovinces Southern Division: Mu-
hammadan Rural): Not in this CBse. 

Mr. T. OhapmU-JIortl1Der: It was raised earlier today but on another· 
point. At the same time, as I ha\'e suggested, the Honourable the Com-
merce Member bas every reason and every excuse to ask this House to· 
consent to refer this matter at once to a Select Committee. 
Most of the point-s in the Bill ean only be properly discussed pya. 

small b ~  There are no main ~ s of principle ~l e  that I have 
been able to see, and I um perfectly certain that G<wernment themselves 
will be able to assure us on that point later, At the same time, there is a 
tendencv, we !ill know. for Government when lOme of the Benches, 
opposite' are more ~  than they are today, to rush business through 
this House, That is All undeRirnble tendency--especiall." so in the eyes of· 
those of us who do not "always share the same view that those absent 
members themselves hold as to their importance in the country. 

With  these words, Sir, I oppose the motion for circulation, 

Dr_ 8tr BiaudcUD A.bmad: When first we were considering the Insur-
ance Bill, we paid a tribute to Sir N. N. Sircar for the great service that 
he rendered in this direction, Insurance was in a very chaotic oondition 
and that Bill '1ttempted to set matters right. Even during the. debate, 
Mr. Sen pointed out, and this was said also by Sir N. N. Sircar, that 
the Hill did not achieve All that he wanted to achieve, but he hoped 
that serious consideration will be paid at a later stage to remove some· 
of those diffi('ultiefo;. I myself e ~  much value the services n0!V being 
rendered bv the CummerCe Member, not only in connection with this 
Bill, but niso in connection with various efforts connected with the war· 
und the improvement of industries and commerCe in this country, We 
do not differ there, lind perhaps from this side we appreciate it much 
1110re than the representatives of other groups really do, but the position. 
here is 8 simple one. 

Here is a very important Bill before us containing an enormous number· 
or olauses. No doubt the Commerce Member has taken very great pains, 
OR he himself pointed out, in the drafting of this Bill. He consulted the 
representatives of the insuranoe companies. I with those papers were 
before us. and then WE" would have been able to read their opinions and. 
(:xeroise our vote in an intelligent manner. We are really fighting against 
dictat.orship at the present. moment. Here the Commerce Member says: 
"I have taken all the trouble. I am satisfied that the thing is all right. 
You enn believe me ana Agree with my opinion." These are not the 
dRYS of the dictators. We are really Cighting for democracy. You may 
be satisfied that the measure is all right. Here we are exarciei!lg our 
votes and we have also got to satisfy ourselves that. the measure is 
perfectly correct. We have got absolutely no material before Us by 
means of which we ean exercise our votes. The proceedings of the con-
fpl'enre have never been revealpd to us. We do not know the basis on . . .. 
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_ 'which this particular Act was ~  We ntlver had any opportunity 
to discuss with any expert whom we know as to whether they agree to 
these views or not. I 8m not sut,isfied whether the interests of the policy-
.holders are adequately represented in this particular Bill, and unless I 
visualize in my own mind, I vt'ry lJluch hesitate to give my opinion in tI. 
;blindfold manner. We are really fighting for democracy and bate dictator-
ship. That is the whole issue of the present war. I am rather surprised 
that my friend was not in favour of the cK-culation nlotion. Perhaps 
'·he had his friends among those who were called for &tlsultation, and 
probably they have given him opinions in private beforehand, and he 
'may have satisfied himself that all that he required from' his point of 
"iew are already included in this particular Bill. 

JIr. T. OhapJDaD-JIorUmer: I have been ill for ten months, and I 
.could not possibly have taken any part in these proceedings. 

Dr. Sir ZlauddiD Ahmad: That Dlav be the case, but this is the im-
-pression I got from some of the m ~ s which he used on the Boor of 
the House. 

L1eu\-OoloIlel Sir lieD!)' Gidney (Nominated Non-Official): You· are 
.fighting for hypocrisy. 

Dr. Sir Ziauddill Ahmad: You d'on't understand this business. 

~ le l el Sir lIeDr)' Gidney: No. 

Dr. Sir Ziauddin Ahmad: Therefore. think it is very desirable 
that we ought to have known the reasons on ac('ount of which these 
.cbanges becume e e ~ y  I quite understnlld the rcasons mll~  be 
.. eogent ones. If :\'ou usk us to agrt'e with :vou, then those reasons ought 
to be communicated to llS as well. At the ~ me time. it is very desirable 
,ulso that we should consult not only those person" whom the dovemment 
may consider to be experts. but also those persons whom we consider 
to be expert.s. We know how in economi(' matters expert!;: cnn givE' two 
· different opinions. Durin-g the discussion on the Ottawa Agreement, I 
said that these economists can argue one way or the other according to 
the view they hold. On one occasion, I snid clenrly that if I am paid 
-ns. 500, I can write a big book either in favour of the agreement or 
,condemning everything thnt is contained there. The Government ma.v 
'have taken their own expert opinion in a matter like thil;, We should 
· like to have opinions representing different interests, based on different 
.• theoriell. If there were any special rensons HS to ~  this Bill should be 
proceeded with at a very early date, the Honourable Member ought to 
have circulated among us a good document explaining wby it is necessary 
to pass this into law urgently. He has not explained why this measure 
should be passed urgently, without 4witing public opinion. He has not 
made out any case for urgency. U it was urgent, the Commerce Member 
· should have circulated among us a summary of the results of the confer-

• 

· ences that he held and the evidenee from ~ sources that he 
collected. No such attempt was mnde on the prellent occasion. Even 
in his opening sp!!!E'ch on such an important iStlue, he did not make out 
any case whatsoever. We know what happens to these Bills in the Select 
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. Committee. I have seen what happens in Select Committees. They 
will not be able to examine this Bill in detail. In the various Select 
~ mm ees I have been, we are simply asked, how many tire for a 
clause  and how many against, and the whole thing is carried quickly. 
']'herefore, it is, I think, only fair in the interests of the persons interested 
:in insurance, both 8S insurers and policy-holders, that we must study 
this question very carefully. We should have the different view-points 
before us, and then we clln come to some agreement. I think that is 
the right course to adopt in all important measures. First circulate, 
then get public opinions, and then refer the Bill to the Select Committee. 
It is only by this method that the time taken by the House will be mini-
mised. As there is no urgency, why should we depart in the case of 
,such an' important measure from the practice that we have adopted on 
previous occasions. With these words, I support the circulation motion. 

Sir AbdUl ~ CJhumavi (Dacca cum Mymensingh: Muhammadan 
Runt!): Mr. President, Sir, I have lif;tened to the two speeches of my 
Honourable friends from Bengal. I have been thinking why my Honour-
able friends want circulation. Sir, a big conference was called at Simla 
.of the representatives of insurance companies, big and small. 

Dr. Sir ZiauddiD Ahmad: Where are the proceedings? .. 
Sir Abdul Hallm Ghumavt: There are notes which I passed on to the 

-Commerce Member and after R long discussion with these representatives, 
the Honourable the Commerce Member ....... ~ ... . 

Pandlt Lak8hml Kanta Kaitra: We are not in that fortunate and 
privileged position as you are. 

Sir Abdul Halim Ghumavi: In what way? I was not 8 member of 
'the Conference. 

Pandlt LaJrabmi Kanta Maltra: As a conduit pipe between the in-
·.surers and the Government. 

Sir Abdul Haltm GhUZDavi: As a public man, it is my duty to pass on 
""hat I get from my constituents and those who are interested in this 
subject. All that (have heard On the floor of this House today means 
nothing else excepting that they want a special Session ..... . 

Pandlt Lekshmf Kanta Kaitra: Who wants that? 
.said that. 

We have never 

Sir AbdUl Halim Ghumavi: They want to have a special Session. 

Pandlt T.abbmi ][anta Kaltra: We have never said that. 

Sir Abdul Haltm Ghumavi: Will you allow me to complete my 
-sentence? In order to have a special Session, they want ~  Bill to 
b~ circulated. 

Dr: P .•. Banerjea: Sir, on a point of personal explanation. I do not 
",,'ant a special Session. '. 
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P&Ddlt X.lrsbmj Kant. Kaiva: Neitht!r do we. 

Sir Abdul Balim Qhuaav1: They have made out no case at all for 
a special Session. 

Dr. P .•. BaDerjea: That is 8 wrong statement; we have not said 
that. there should be a special Session. 

Sir Abdul B&Um GhllDlavi: They s ~ there art! se~ y clauses. 

Dr. P .•. Banerjea: Does it contain a sInllller number? 

., Abd1ll BaUm Ghumav1: It gives ,\'ou only one hour, if you will 
m~ e  read these clauses. Sir. it i8 a mere waste of time to ask 
fOI" this Bill to be sent for cir('ulatioll. 1 urn on thl:' Boards of In8urance-
Companies and we feel that thi!o1 RiII should go through a8 quickly as 
possible. . 

Dr. Sir Zlauddln Ahmad: Wh.,,? What il' the.reason? 

Sir Abdul JIaIim Ohuznav1: It nfff'ct8 th£> insurnnce companies and it 
affects the insurers RS well . ., 
Dr. Sir &l&udcllD Ahmad: How? 

Sir Abdul BaHm Ghuz:Davi: ThE' III1S\\"Cr i,., ... by this Bill". 

Mr. M. S. Aney (Bernr: NOI1-Mllhnmmlldan): What are the special 
benefits to insurnnC'e companies? L(·t liS know thnt. 

SIr Abdul B&lim Ghumavi:: My frien(ls who will bp on the Select 
Committee will be IIhlp to point them out. Now, Sir, a conference was' 
held at Simla last year. Nine months hAve sinC'e passell ........... . 

Dr. P .•• Banerjea: WRS an.\· conferen('e held at SimlR? Where are-
the proceemngR? 

Mr. President (The Honourable Sir Abdur Rahim): Let the Honour-
nble Member go on with his speech. 

(Interruptions. ) 

Mr. Pr8lident ('fhe Honourable Sir Abdnr Rahim): The Honourable-
Member had better go on with his speech. 

• Sir Abdul B'al1m Ghumav1: Whatever opinion was expressed by' the 
insurance companies at tha.t conferen('e, the;v have been submitted to the 
Commerce Department. which must have taken them into consideration. 

An Honourable Kember: You nre taking that for granted? 
., 

Sir Abdul Ballm GhUlUvi: Surely, they could not ha.ve been thrown 
into the s ~ paper basket. 
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Kr ••• S. Aney: May I ask one question? Will the proceedings of 
that conference be avuilab;e to the Select Committee when it coWlidera 
this Bill'? 

The llonolU'able DlwaD Bahadur S1r A.. ltamaswamt Kud&U&r: There 
are no proceedings recorded, I may explain that a list of all the points 
raised by the Department as well a8 by the Insurance Companies was 
circulated to. ihe members of the Conference. That li",t I am prepared to 
place at the disposal of the members of the Select Committee. On that 
iist I SlAt as an arbiter and I had the views of the Department through the 
Superintendent of Insurance elicited in the first ~ e and also the 
views of the various members who attended the conference. Tha.t confer-
. E-net' ~ nt.teuded ~  the older life insurance eompaniefl as well as the 
younger ones, and the representatives of agents of the insurance companies 
Hnd it was un enormous conference. Every p08l1ible interest connectecl 
with insurance was represented. The policy-holder was not represented. 
1 represented the policy-holder because I have taken out a life policy. .  .  . 

Dr. Sir Ziauddtn Ahmad: You are a very poor specimen of a policy-
holder. 

The Honourable Dlwan Bahadur S1r A.. ltamaIwamt Kud&Uar: I am 
prepared to ~ that· eirculuteJ t.o the members of the Select Committee. 
Views were infonnally exchanged ~  the table without any regular 
debate and the points raised b.y them were noted and afterwards Govern· 
ment oame Ilo some conclusion 011 the viewz1 expressed both by the Super-
intendent of Insurance and the representatives and actuaries present. 

Mr. K. S. ABey: Rir. the ~ that were raised and the views express-
ed Rre re('orrlcd <;omewhere and they will be available? 

ft, JrOllOUl'able Dlwa.n B&hadar Sir A.. Bama8Wami J[uclaUar:. They 
\Vere only general points rail'led in the discussions. 

Sir Abdul Balim GhUJDaVi: After the statement made by the Honour· 
able the Commer!'e Member I think I need not take more time of this 
House and I oppose the motion for circulation. 

ID'. Akbll ahedra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Itural): Sir, I support this motion for circulation. Sir, 
R lot of argument,s both for and against, the motion have been advanced 
Rnd I shall not repeat them but I want to emphasize just one or two 
points. It cannot be denied that this Bill is "8 very important Bill. Ala 
pointed out by several speakers, it seeks to remove some of the flaws 
that have been detected in tlte working of the Bill after the exper.ence 
of these l'Iighf.een months. It. also seeks to remove some of the admini-
f'trntivr difficu1t.if's. Now. these t,wo t,hings are very important in them-
selves, but what, is more importAnt is that so far as the present motion is 
I'oncerned. Borne new provisions will be made with regard to the insurance 
bllsineAA. Ro far I\fl t.hose Are concerned. it r.a.nnot, be said that it is an 
amending Bill; it is pnrtly an amending Bill and partlv an altogether 
new Bill. It must be admtited that it is a highly t·echnir-al measure. 

D 
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[Mr. Akhil ,Chandra. Datta.] 

Nobody knows more than m;y Honourable friend. Mr. Chapman-Mortimer, 
about the difficulties of the matter. He was in the thick of the fight during 
Ule mam Insurance BUI and he knows the immense complicatione in a 
measure like this. There is ~ thing which I am wry anxious to point 
out to the Honourable the Commerce Member. and that is this. I want 
to' submit to my Honourable friend that the time between" now and the 
proposed date of the Select Committee report will be also a very busy time 
for the Members of this House. i.e., the Budget hme. Now how ('on we 
really go through the provisions of the Bill? How can we apply our mind. 
seriously and come to any d'ecisions on these matters? There will be 
hMdly any time perhaps to consult those who are in a posit,ion to give 
~ e on these matters, Now, advice certainly is necessary. Sir, I have . 
been a director of a foremost insurance company for over twelve years 
but at the same time I must confess that there arf' mRny things in the 
actual working of the insurance business with which I am not ~ e  familiar, 
which are so technical or so intricnt.e. Now. without consult.ing the 
interests concerned, so fnr as we are concemed--of course if the Govern-
ment of India have already consulted them. that, is another matter-but 
if we are to apply OllT mind to these matters, we must consult all these 
interest,s, and where is the time for that, I ask? 

Then I want to Ilsk one question. Supposing the circulation motion 
is accepted, there will he no difficult\" in havinl! t,his Bill pRssf'd during 
the autumn SeRsion. Now, the queBtion is what is the different'e, unless 
you accept the argument of my friend. Sir Ahdul Ha1im Ghur:navi, that 
Heavens will fall if the Bill is not paBBed immediately. I want to alE 
this: Will· there be any practical l ~  if the Bill is passed in the 
nE'xt Session this veal' instead of in this Session? Unles. tbere is some 
l'u('.h l ~e  I ~  e~ l e thE' objection t.o circulation. At all 
events, in a House like this which is very much attenuated, we must be 
vervcareful and that is another point that should be taken into considera-

~ bv the Honourablfo the Oommeroe Member. In fact, that makes the 
task ~  the position of the Honourable Member himself very ~ l  
and very delicate. He ought to represent not only the Government but 
also those constituencies which were represented in this House by the 44 
gentlemen of the Congress Party. The question ~s not why these e ~eme  
hRve not come but the point is that as a matter of fact. alI these constItuen-
cies are now unrepresented and, therefore, it is but, fair the.t the Honour-
shie the Commerce Member Bhould represent not only the Governmen* 
but also these people. It is not a politieal meU!\U1"e nor i1'l it 8 war measure. 
It is a measure connected with commerce and industry. Sir, I support 
~e motion for circulation. 

JIr. LaJ,chand Jlavalrai (Sind: Non-Muhammadan nural): Sir, I riae 
to lend ,mpport to tht, motion for circulation. I cannot see eye to eye 
with my Honourable friend, Mr. Chapman-Mortimer, when he said that 
this Bill requires to be considered only by a few Members and ;not by many 
'Sitting in the Select Committee. Sir, I am invariably aga.inst any 
legislation bE'ing hnwt,led up. Last time, when a small Insurance Bill 
wall before thE' House. certain reasons were given and they appealed to 
the House. 'I'bose reasons were that if the instalments that were going 
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to b~ curtailed were not ourtailed by legislation earlier, 'then the Superin-
tendent would ask them to pay the whole instalment. There is no such 
danger now. If this legislation is delayed for some time, there will be no 
serious injury either to the policy-holders or the insurers. Now, it ~s 
plain that we are passing this Bill very hurriedly. On the .11th. of thlS 
month, which was the very first day of the Assembly, this Bill was 
introduced, and the Honourabl!l Member, without giving the usual  seven 
days, got up to ask that the Standing Order be suspended. 

The Ronourable DiW&D Bahadur Sir A. B.aml8wamt Kudaliar: ~  

My Honourable friend is entirely wrong. There is no need for seven day, 
for this Bill to be taken into consideration. It is only for three days, 
and I did not ask for any suspension of the Standing Orders. 

JIr. Lalch&Dd. Nava1r&i: Anyway, having regard to the oomplicatioru; 
of several provisions of this Bill, I should have thought that the Honour-
able the Commerce. Member himself would have agreed to the circulation 
motion. In the first place, I would ask the Honourable Member the 
l'ao"on why the Bill should be referred to the Select Committee todav? 
It would be in the interests of all concerned that the Bill should be 
considered. clause by l ~se and the help thus given to the House may 
be benefiCial to the pubhc Rnd to those who are concerned with it. 

Now, Sir, it may be that some consultations were made, but it 
cannot he said that all the interests have been consulted. I am told 
that the representatives of many big and small companies were consulted, 
but we do not know what they aotually said. We would like to know 
what suggestions they made. The House bas been deprived to consider 
those points that have been placed before the Honourable the Commerce 
Member. It is said that they should not be brought before the House, 
but should be considered only by the Members of the Select Committee. 
1 do not. think t.hat is right. That is cutting away. 8ctuall:v the 
rights of the Members of this House. My another reason for supporting 
the motion for circulation is that I have received a representation from 
the persons conoerned and also from the Chamber of Commerce, Delhi. 
They also want its circulation. 

Now, Sir, with regard to the question that the principle of the Bill be 
accepted by the House and that it should be sent to the Select Committee, 
I submit that lllany Members have not had the opportunity to study it 
no.refully. Ever Aince our arrival here, we have worked in the House. 
Certain Bills have already been passed, and much work has been done 
in the House. Therefore, I think it will be more helpful to the Honourable 
the Cnmmerce Member if this Bill is circulated and' opinions are asked for . 
. The Select Committee oan then consider all these opinions. I do not think 
I need detain the House any longer. This is only a fnir Rnn reasonable 
request Rnd so muny Members have spoken in favour of it. Of course, 
one ~mbe  from Bengal and two Members on the other side do not see 
eve to eye with one II.nother. All the same, all the other Honourable 
Members who have spoken on this motion have said that it would be very 
fair that the Bill should be circulated, and I hope the Honourable the 
COlllmefl1e Member will not stand in their way. 
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The JIODourabie Dlwan Bahadur Sir A. B.amuw&m1 Kudall&r: Sir. I 
confess that the Bill looks very fonnidable with over 70 clauses and the 
tirst reaction on anyone who has not carefully gone through thill measure 
would be that it is a ponderous Bill which requires very 8eriouIJ s ~  

tion. But I want to make two points perfectly clear. I yield to none 
in my admiration for the indefatigable manner in which .. my Honourable 
predecessor in office had to pilot the original insuranoe ~e e and. if 
amendments have been necessitated. it should be no re6ection at all 
either on the care or on the legal aeument which was expended by my 
predecessor. Sir Nripendra Sircsr, when he piloted the Insurance Bill. As 
I myself said. it was almost a virgin field. The measure was first introduced 
and 8 survey of the position was taken then and it is no wonder that in the 
,Ntual administration  certain defects or deficiencies which could not have 
'been foreseen at. the time by anyone who had not had the working of 
such a measure before him, have come to light. Most of these things 
relate .to BUM deficiencies or defects, and the notes on the Clauses of the 
Bill make it perfectly clear. Drafting is a matter whioh must be left 
to the Draftsmen and if the Draftsmen in their work produce Ii Bill which 
looks portentous. I 8m sure HonoUl'8ble Members who have been quilt: 
accustomed to legislation will not really take it so 

Xow, Sir, some of my Honourable friends have spoken as if oiroulation 
of u Bill was a matter of course and that I was asking the 

1 P. x. House to do something quite out of the way by requesting 
the House to refer this Bill to the Select Committee. The normal proce-
dure is of course for Ii Bill to be referred to the Select Committee and the 
extrnordillary l'ourse is to have the Bill circulated for opinion. I have 
shown ill the few remarks that I made at an earlier stage that in this cue 
at any rate all the interests conoerned having been consulted, there i8 no 
proposal in this Bill which was not the subject of disoU88ion at. the 
conference that I have referred to. Oirculation of the Bill would ~ 

really help the matter. 

Pandl& LUI)uDl Itaa&a Jlattra: What is there to show that there was 
Ii cOllsensus of opinion on these matters. 

ft. JIoDour&b1e Dlw&ll Blbl4ur Sir A. Jlamuwami Kud.aUar: I have 
not at all suggested that there was a consensus of opinion. On many 
matters the Select Committee will find that the interests concerned were 
agreed. on other matters the Government have had to oome to a decision 
adverse to some of the interest8 concerned and favourable to some othE:r 
interests. Really there is no complete consensus of opinion and there is 
nc, possibility of 8uch consensus of opinion even among the interesLs 
which were represented at the conference apart from the views of the 
Government of India. I have not suggested that. That is the reason 
why  I have suggested that the matter might go before the Select Commit-
tee. I am perfectly willing that the Select Committee 'should consider 
8S carefully as possible every one of these clauses. I may go further 
and Bay that there is no intention on my part to l)urry this matter up. I 
am perfectly certain that a proper consideration of it can only be by 
and through the Select Committee. I may state to the House that I have 
arranged to meet the insurance interests before this mll.tter comes oefore 
the Select Committee and I propose to have the Select Committee n-ot 



immediately but alter, 8ay about ten daya. So far as the date for the 
report of the Select Committee ia concerned, I am perfectly agreeable 
to m ~ a representation to you, Sir, should the Select Oommittee 
consider that the date fixed is not sufficient and wants further time to make 
the report, I am perfectly willing to come before you and 8ak for an 
extension of time. But so far as many of the points that have been 
urged, I have, I regret to say, found no caae for circulating this Bill for 
eliciting opinion. I must aaeure the House again that I.have no intention 
of rushing this measure at all. It has been remarked as if it was my 
fault, that the previous Bill, the Indian Merchandise Marks (Amendment) 
Bill was passed in 71 minutes. It is my misfortune, it is not my fault, 
that more Honourable Members did not Break at the consideration  stage, 
thnt more Honourable Members did not speak· on the amendment.s that 
were made by the Select Committee. Some Honourable Members said 
"Oh I yes, you go to the Select Committee and in the Select Oommittee, 
clause 1 is put, those for and those against and with the Government 
majority, you ('arry through everything". Sir, this Bill on which so many 
amendments have been made in the Select Oommittee and which I have 
had the privilege of asking the House to pass is proof positive of the 
actual work that is done in the Select Oommittees. Several amendments 
proposed in the Select Committee have been accepted by "the Government, 
and I do not think it is quite a fair proposition at least so far as ~  

measures with which I am associated are concerned and regarding which 
llone, I can speak with perllOnal knowledge, !t is not fair to suggest that 
the Select Committee is merely an instrument which puts its seal of 
approval on any provisions that Government suggest. I can assure this 
House and I oan assure the Select Oommittee that I am prepared to give 
the utmost consideration for any suggestions that may be made by the 
Select Oommittee on this measure and I think it will serve the interests 
of the s ~ e companies themselves, it will serve the interests and 
convenience of this House if this Bill were to go before the Select Commit-
tee and the provisioDIL of this Bill were examined by the Select-Oommittee. 

Ill. PrtIidlDt (The Honourable Sir Abdur Rahim): The question is: 

.. That the Bill be circulated for the purpoae of eliciting opinion thereon before 
the 3bt Jill)" 1941." 

The .Asaembly divided: 

AYES-96. 

Abdoola Haroon, Seth Haji Bir. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Abdur Ra.hMd Chaudhury, Maulvi 
Anoy, Mr. M. B. 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chattopadbyaya, Mr. Amarendra 
Nath. 

Datta, Mr. Akhil Chandra. 
Desbrnukh, Mr. Gonnd V. 
E88ak Sait, Mr. H. A. Sathar H. 
Fazl-i-Haq Piracha, Khan Bahaclur 
Shaikh. 

Ghiasuddin, Mr. M. 

., ",. 

Ghulam Bhik Nairang, Syed. 
Habibul' Rahman, Dr. 
Lalcband Navalrai, Mr. 
Maitra, Pandit. Lakahmi Kanta. 
Murid ~s ll Qutl'lIhi. Khan Baha-
dur Nawab MakhdwlI. 

Murtuzu Sahib Bahadut. Ma:lhi 
Syed. 

Parma Nand, Bhai. 
Rnfiuddin Ahmad Siddiquec, Shaikh. 
Siddiqlle Ali Khan, Nawah. 
Urnar Aly Shah, Mr .. 
Yamin Khall, Sir Muhammad. 
Zafar Ali Khan, Malllana. 
Zilluddin Ahmad, Dr. Sir. 



Abdul Hamid, Khan Bahadur Bir.· 
Abdul Hamid, Khan Sahib Shaikh. 
. Ahmad .!Ii awaz Khan, Major N.wab 
.. Sir. 
Bewoor, Sir Guruuath. 
Bhagch&nd Boni, Rai &hadur Beth .. 
Boyle, Mr. J. D. 
BWIII, Mr. L. C. 
Caroe, Mr. O. K. 
Chapman-Mortimer, Mr. T. 
Chettiar, Dr. Rajab Sir S. R. M. 
An.oa.maw. 

Clow, The Honourable Sir Andrew. 
Daga, Seth SunderJal. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar B&hadur Cap-' 
tam .. 

Dehejia, Mr. V. T. 
Dwnaaia. Mr. N. II. 
Frampton, Mr. H. J. 
Ghuznavi, Sir Abdul Hallin. 
Gidney, Lieut.-Colonel Sir Henry. 
Grit, Mr. E. L. C. 
lkramullah, Mr. Muhammad. 
Imam, Mr. Saiyid Haidu. 
Iamaiel Ali Khan, Kunwar Hajee. 

The motion was negatived. 
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. ~  Singh, Sardar Bahadur 
. Sardar Sir. 
Aamaluddin Ahmed, Sham.ul·Ulema. 
,Kullhalpal ~  Raja Bahadw·. 
Lawson, Mr. C. P. 
Muxwell, Tht' Honourable Sir 
Reginald. 

Muharal.lalall1, MaWvi. 
Miller, Mr •. C. C.' 
Muazzam Sabib Bahadur, Mr. 
Muhammad. \ 

Mudaliar, The',Honourablp Diwan 
Bahadur Sir A. Bamuwami. 

Mukharji,.Mr. ~  Kumar. 
Pillay, Mr. T. S. S. 
Raiaman, Tho! Honourable Sir 
Jeremy. 

Rail, Sir Raghavendra. 
Scott, Mr. J. Ramaay. 
Shahban, Khan Bahadur Mian 
Ghulam Kadir Muhammad. 

Sivaraj, Rao Sahib N. 
Spence, Sir George. 
St.aig, Mr. B. M. 
Thoma., Mr. J. H. 
TyllOu, Mr. J. D. 

JIr. President (1.'he Honourable Sir Abdur Hahim): The question is: 
"That the Bill further to amend the ~ Act, 1938, be referred to a Select 

(;oDlmittee, consisting oi Mr: H. A. Sathar H. Esw Sait, Mian GhiMuddiD, 
Mr. Akhil Chandra Vatta, Pandit Laklhmi Kanta Maitm, Mr. '1'. Chapman· Mortimer, 
Sir (;oW&dji Jehangir, Seth SWldarlal Daca, Mr. J. H. ~l  and tht! Mover, witb 
instruction. to report oD or before the 6th March, l~l  and that t.h.e Ilumber of 
memben whOle presence shall be nec8ll1llJ'y to conatitute a meetiq of the Committee 
ahaU Ue five.." 

The motion was adopted. 

The lloDoarable Sir Andrew Olow (Member for Railways and Communi· 
cations): Sir, with regard to the Indian Railways (Amendment) Bill 
standing in my name, n full weak has !lot elRpsed since the Report of the 
Select Committee was laid on the table, and I understand some Membera 
of the House are anxious that the Bill should not be taken up today, 1, 
therefore, do not propose to move it till tomorrow., 

The Assembly then adjourned t.ill Eleven of the Cl()(!k on Tuesday, 
the 18th February, 194:1. 
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